IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF:

OA No. 302/2025

Devi Lal
.............. Applicant
VERSUS
Pawan Kumar & Ors.
........... Respondents
Index

Sr.No. | Particulars of documents Page

1. Inspection Report 1-6

2. Annexure | : Copy of Orders dated 7-8
02-07-2025.

3. Annexure I1: Copy of the Complaint. 9

4, Annexure Il : Copy of Board’s 10-11
Notice dated 27-02-2025 for applying
Consent to Establish.

b. Annexure IV : Copy of reply of the 12-13
Unit.

6. Annexure V: Copy of Notice issued 14
by State Board dated 27-03-2025.

7. Annexure VI : Copy of Provisional 15
Registration.

8. Annexure VII : Copy of Site 16-21
Appraisal Report.

Q. Annexure VIII: Copy of 22-38
Environmental Clearance.

39



40

10. Annexure IX : Copy of Executed 39-52
Lease Deed.

11. Annexure X : Copy of Approved 53-110
Mining Plan.

12, Annexure Xl : Copy of grant of| 111-113
Consent to Establish.

13. Annexure XII : Copy of letter of 114
Regional Officer regarding complaint
of Stone Crusher.

14, Annexure XIII : Copy of Consent to 115-117
Operate.

15. Annexure XIV : Copy of Report of | 118-120
DFO Una.

16. Annexure XV : Copy of Photographs | 121-123
of Natural Vegetation.

17. Annexure XVI : Copy of Report of | 124-126
Inspection by Officials of Regional
Office, HPSPCB, Una dated 14-08-
2025.

18. Annexure XVII . Copy of] 127-131
Photographs of Inspection.

Dated: .08.2025 HPSPCB

Place: Shimla




Inspection Report in Compliance to the Orders of the
Hon’ble National Green Tribunal, Principal Bench, New
Delhi, dated 92.07.2025 passed in O.A. No. 302/2025
(Devi Lal vs. Pawan Kumar &Ors.)

Sh. Devi Lal S/O Sh. Sarvlal R/o Gagret Tehsil Ghanari
District Una, I1.P had filed an OA No. 302/2025 before the
Hon’ble NGT Delhi, alleging establishment of stone crusher

without obtaining requisite permissions.

The Hon’ble NGT, Principal Bench, New Dethi, vide its
order dated disposed off the matter wirth following

directions :-

“In these circumstances, we are of the view that the matter
needs to be looked into at this stage by the Member
Secretary, HPSPCB. Hence, we dispose of the OA directing

the Member Secretary, HPSPCB to duly consider the

grievance of the Applicant reflected in the complaint dated
21.02.2025 and also one which has been fom;varded by the
Director, Department of Environment, Science Technology
& Climate Change, Govt. of HP, as expeditiously as
possible, preferably within a period of two months from the
date of receipt of a copy of this order. To ascertain the
truthfulness of the allegation, the Member Secretary,
HPSPCB will carry out the spot inspection and will also

ascertain, if the Respondents No. 1 to 3 have the requisite

clearances and permissions.” The copy of orders enclosed

as Annexure L.
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In compliance of directions of Hon’ble NGT the stone
crusher was inspected by Member Secretary, HPSPCB
Shimla along with the Regional Officer, HPSPCB Una,
DisttUna (HP) on 11/08/2025 and action taken report 18 as
under :-

Background

That, HPSPCB, Regional Office, Una received a written
complaint dated 21.02.2025 from Sh. Devi Lal S/o Sh.
Sarvlal, resident of Village Gagret, Tehsil Ghanari, District
Una (HP), addressed to the Hon’ble Chairman, Himachal
Pradesh State Pollution Control Board (HPSPCB), Shimla,
with copies endorsed to various departments, including this
office. The complaint alleged that an illegal stone crusher
was being established without obtaining the mandatory
statutory permissions from the competent authorities. Copy

of the said complaint is enclosed herewith as Annexure-IL

Initial Inspection and Action Taken

In reference to the complaint dated 21-02-2025, The spot
was inspected by Regional Office Una on 25.02.2025.
wherein it was observed that the unit, namely M/s Ncw
Mahadev Stone Crusher, MohalMandwara, Mauza Marwari,
Tehsil  Ghanari, .District Una (HP), had commenced
construction activities for the installation of a stone crusher
without first obtaining Consent to Establish (CTE) from the
HPSPCB, as required under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974. and



Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981.

Consequently, a notice was issued vidé office letter No.
HPSPCB/RO/UNA/Misc. File (Hblel and
Industry)/2024:2193-94 dated 27.02.2025, directing the unit

to stop all construction activities and apply online for CTE.

{(Enclosed as Annexure IIT)

Reply of the Unit

The unit submitted a reply dated 22.03.2025 in Regional
Office Una stating that they had applied for a mining lease
and other codal formalities and that construction at site was
limited to a labour accommodation room only. However, on
scrutiny, the reply was found unsatisfactory in view of clear
commencement of crusher construction without prior
consent. (Copy of the reply letter isannexed as Annexure
0%

Thereafter another notice was issued to the unit vide letter
No. HPSPCB/RO/UNA/Misc. Hotel & Indusiry/2025:2482
dated 27.03.2025, directing the unit to submil a CTE
application along with requisite documents. (Enclosed as

Annexure—V)

Compliance by the Unit
The unit applied online for CTE vide Application No.
1540753 dated 07.04.2025 with supporting documents:

Provisional Rewgistration — Annexure—VI

Site Appraisal Report — Annexure—V1I

43




44

Environmental Clearance (mining lease area 02.02.21 ha,

~ private land/hill siope) — Annexure-VIII

Executed Lease Deed — Annexure—1X

Approved Mining Plan — Annexure-X

The above application was scrutinized as per the SOPs of
the State Board and consequently, CTT was granted online
by HPSPCB on dated 09.04.2025, valid up to 07.04.2026.
Copy of CTE is annexed as Annexure XI. Accordingly,
Regional Office Unavide letter No.
HPSPCB/RO/UNA/427(New Mahadev Stone
Crusher)/2025:98 dated 10.04.2025 informed Head Office,
Shimla that the unit had complied with directions, and the
complaint could be considered disposed of. (Copy enclosed

as Annexure—XII)

Grant of Consent to Operate & Operational Status.
Thereafter the unit applied online for Consent to Operate
(CTO) to the State Board vide Application No. 15728471
dated 08.05.2025, and after scrutiny and inspection as per
the SOPs of the State Board, CTO was granted by Head
Office on 20.05.2025, valid up to 31.03.2026. (Annexure—
XIII)

Allegation Regarding Hlegal Tree Felling.

Regarding the allegation of illegal felling of trees during site
development, State Board referred the matter to the
Divisional Forest Officer, Una vide letter No. 1064 dated
18.07.2025 for inquiring into the matter. The DFO, Una,
vide letter No. RK/Mining/3572 dated 18/08/2025 , reported



I

2)

4)

a.

that no illegal cutting of trees were found at the site. (Copy

of report of DFO Una is annexed as Annexure-XIV)

The stone crusher was inspected by Member Secretary,
HPSPCB Shimla and Regional Officer, HPSPCB Una,
District Una (HP) on 11/08/2025 in compliance to the orders
passed by Hon ble NGT.

Findings of Inspection (11.08.2025)

The unit is established at MohalMandwara, Mauza Marwari,
Tehsil Ghanari, Distt. Una, with valid CTE and CTO from
HPSPCB.

No signof illegal tree felling was observed. However,
natural vegctation including shrubs and bamboo exists
around the sitc. ( Copy of Photographs is annexed as
Annexure XV)

During the inspection the unit was found non-operational
duc to heavy rainfall in the recent days of the inspection.
Whereas, with reference to required Pollution Control
Devices, following was observed:

The metalled road provided within the premises of the
crusher unit was found partially damaged due o recent
rainfall and on-going monsoon season.

The wind breaking wall was found damaged from the top on
one side of the crusher site. However, natural barrier is
present on the other 2 sides of the unit.

Accordingly, spot directions were issued to the unit to repair

the same before resuming operations.
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3)

6)

2)

4)

Whereas, on follow-up ihspection dated 14/08/2025 by the
officials of Regional Office Una, it has been observed that
the unit have complied with the issued directions and has
repaired the damaged road and wind breaking wall. ( Copy
of report annexed as Annexure XVI )

Photographs taken during the inspections are enclosed in

Annexure XVIH.

Conclusion

The unit has now obtained mandatory consent required
under the Water Act, 1974, and Air Act, 1981.

The complaint regarding illegal establishment of the stone
crusher has been duly addressed and stands resolved insofar
as the State Board s concerned.

The allegation regarding illegal tree cutting has been already
investigated by the competent forest authority and found to
be unsubstantiated.

The wunit 18 operating in compliance with the conditions

stipulated in the granted CTE and CTO.

Date: /08/2025

i

Anil Joshi(1FS)
Member Secretary
HPSPCB, Shimla
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ftem No., 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 302/2025

Devi Lal Applicant

Versus

Pawan Kumar & Ors. Respondentis)

Date of hearing: 02.07.2025

CORAM: HON’ELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMRERER

Applicani: Mr. Vinay Kumar Trar, Adv. for Applicant
ORDER
1. In this original application, the Applicant has raised a grievance

against the Respondents No. 1 and 3 in respect of levelling of land in Village
Mandwara, Tehsil Ghanari, Distt. Una, Himachal Pradesh for the purpose
of setting up of a stone crusher. Grievance of the Applicant is that the
requisite permission has not been taken by the Respondents No. 1 to 3 for
this purpose and they have illegally cut the trees while levelling the land.
Though the allegation of illegally felling of trees has been made, but no
supporting material has been filed. The record reflects that the Applicant
has already made a complaint before the Himachal Pradesh State Pollution

Contrel Board (HPSPCB) on 21.02.2G25.

2. It is further revealed that the Applicant had made a complaint to the
Director, Department of Environment, Science Technology & Climate

Change, Govt. of HP and vide communication dated 04.03.2025, Annexure
A=2 e 3aild compiaint has boen forwarded wo the Member Scourciary,
HPSPCB. The grievance of the Applicant is that no action has been taken

on the said complaint.
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3. The allegation which the Applicant has made in the QA requires
verification at the ground level and if the allegation is found to be correct,
the requisite action is required to be taken by the Member Secretary,
HPSPCB. The matter is already pending before the Member Secretary,
HPSPCB as the complaint dated 21.02.2025 made by the Applicant has
not been examined till now and another complaint made te the Director,
Department of Environment, Science Technology & Climate Change, Govt.

of HP has been referred to the Member Secretary.

4. In these circumstances, we are of the view that the matter needs to
be looked into at this stage by the Member Secretary, HPSPCE. Hence, we
dispoée of the OA directing the Member Secretary, HPSPCB to duly
consider the grievance of the Applicant reflected in the complaint dated
21.02.2025 and also one which has been forwarded by the Director,
Department of En_vironment, Science Technolegy & Chimmate Change, Govt.
of HP, as expeditiously as possible, preferably within a period of two
months from the date of receipt of a copy of this order. To ascertain the
truthfulness of the allegation, the Member Secretary, HPSPCB will carry
out the spot inspection and will also ascertain, if the Respondents No. 1to

3 have the requisite clearances and permissions.

5. The OA is accordingly disposed of.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
July 02, 2025 ) ’
Original Application No. 302/2025
dv
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Fiy H.P. STATE POLLUTION CONTROL BOARD

e st .
L

Regional Office Una
Phinse-1V Rakkar Catony, Tehsil & Distt Una, Pin-174303(H.P)
IPhone: 03975-238131
Website : http:/ fwww hopeh.nicin p-mail 1 pebroyna2@gmailoom

AT K

Feom: Regional Ofticer

No. HPSPOB/ROUna/Mise. Tile (Hotet & Industry)/2024: gqu ~Q q Dated: 2 :}/ 05?/5?5”
AT _

To .
X M/s New Mahadev Stone Crusher,
Mohal Mindwara, Mauza Marwari,
Telisil Ghanari, Distt. Una (HP).
Subjects Show Cause Notice under Water (Prevention & Control of Poilution} Act,

{974 and Air (Prevention & Control of Poliution) Act, 1981

Whereas, this office has reccived a complaint from Sh. Devi Lal, Sfo Sh
Sarvial, R/o Gagret, Tehsil Ghanari, Distt. Una (HP), regarding the establishment of a stone
crusher unil without prior approval of the State Board in ¥ illage Mandwara, Mauza Marwari,
Tehsil Ghanari, Distt. Una (HP). The complaint was addressed to the Chairman, HP State
Poltution Control Board, Shimla with copies sent to this office and other departments. |

In this regard, an inspection of the said site was conducted by the State Board
Official on 25/02/2025 and during the inspection it was {ound that you have commenced the
construction-of the stone crusher unit without obtaining the prior Consent 10 Esiablish from
he State Board, as required under Section 25 of the Water (Prevention & Conlrol of
rollution) Act, 1974, and Section 21 of the Air {Prevention & Contro}l of Poliution) Act,
1981.

Whereas 1he facts stated above constitute a violation of Sections 25 and 26 of
the Walter (1’revenlion and Control of Pollution) Act, 1974, and Section 21 of the Afr
{Prevention and Control of Pollution) Act, 1981, rendering you liable for action under
uactions 41, 42, and 44 of the Water Act, 1974, and Sections 37. 38, and 39 of the Air Act.
1981, rendering you liable for a penalty of not less than 210,000, which may extend up to
215,00,000. In case the coniravention continues, an additional penalty of 210.000 stall be
imaposed for each day ol non-comphance. _

Whereas in addition to above, unit would also be liable to regulatory action
under section 33-A of Water (Prevention & Conirol of Pollution) Act, 1974 and section 31-A
of Alr (Prevention & Control of Pollution) Act, 1981 which provides (a) the closure,
prohibition or regulation of any industry, operation or Process; or {b) the stoppage of
regulation of supply of electricity, water or any other service.

Further,” (he said violations render you linble for the imposition ot
[nvironmental Compensaiion, as per the directions issued by the Hon'ble National Green
Tribunal (NGT) in OA No. 593 of 2017, Paryavaran Suraksha Samiti & ABT. VS Unicn of
India & Ors. _
Hence, in compliance with the Officc Order issued vide letter no.
l]PSI’CB!C‘.(}nsenllSm’h Board Meeting 2024-14644-81 dated G7/12/2024, you are hereby
directed to stop all construction aciivities of the aforementioned stene crusher unit until the
crant of mandatory Consent {0 Establish from the State Board under the relevant Acts. You
are {urther directed to apply online for the Consent 10 Egiablish through the State Board’s



~ 11

pottal - (https://hpacmms.nic.in/index.gsp) along with the requisite fee and necessary
documents as per the 'Standard Operating Procedures and Documentary Requirementy'

available at {hli;)s:z’;’lmncb.nic.in,fConscmeOP.pdf). fn addition to the above. you are also

directed to submit a compliance report to the undersigned office within fifteen (15} days
positively,

Please note that in the event of failure 1o comply with above, it would be
construed that you have nothing to sy in the matter and this office shall be constrained 1o
recommend your case to higher authorities to initiate penal actions as stated above against
you fer the above-mentioned vielations and non-compliance at your risk and cost. please.
Freat it as most urgent please.

Er. Pravéen Kumar
Regional Officer
HPSPCB Una

Capy to:

The Mining Officer, Una, Distriet Una {HP), to verify whether prior provisional registration
for the establishment of the stone crusher and the mining Jease have been granted in favour of
the aforementioned stone crusher by the Mining Department and to take necessary action
against the unit accordingly, as per the mandate of the Mining Department, please.

Er. Praveen Kumar
Regional Officer
HPSPCB Ung

Ofc_
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......... T— nr)cm -V,

Reminder 1/Regd.

H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una
Phage-1V Rakdar Colony, Tehsil & Distt. Una, Pin-1 74303{I1.P)
Phone: 01975-238131 '
SRR B e :
G Website @ 1t/ Swowe hppebme,in e-mail @ pehrnogpa2anni san

No: HPSPCB/RO/Una/Misc. Hotel & Industry/ gg)] :
sC. : stry/2025: Dated:
from: Regional Officer '2 Lf &4/03/&§
To

M/s New Mahadev Stobne Crusher, '

Mehal Mandwara, Mauza Marwari,

Tehsit Ghanari, Distt Una (HP).

Subject: Notice under Water (Prevention & Control of Pollution) Act, 1974 as amended in
2024 and Air Act (Prevention & Control of Pollution) Act, 1981 amended in 2024.

. _ This is in continuation to this office even file letter no, 2193-94 dated 27/02/2025 on the
SUb}?Ct L“lted above and has reference to your reply letter dated 22/03/2025 stating that you have
applied for mining lease etc and has obtained EC from the competent authority. You have also stated that
you have only construcled haif-labour shed is false as during the inspection it was observed that the
platform work for the conveyer belts, hopper area was also has been constructed partially. Whereas, till
date you have not applied for mandatory Consent to Establish of the State Board.

Whereas the facts stated above tantamount to violation of the section 25 & 26 of the
Water (Prevention & Control of Pollution) Act, 1974 amended in 2024 and section 21 of Air (Prevention
& Control of Poilution) Act 1981 amended in 2024 rendering you liable for action as provided in section
41, 42 and 44 of the Water {Prevention and Control of Pollution) Act, 1974 amended in 2024 and 37,38 &
39 of Air (Prevention and Control of Pollution} Act, 1981 liable for the penalty which shall be not less
than Rupees Ten Thousand, but which may extend upto Fifteen Lakh Rupees. If the contravention
continues, the additional penalty of Ten Thousand Rupees for everyday.

Whereas in addition to above, unit would also be Hable fo regulatory action under
section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and section 31-A of Air {Prevention &
Control of Pollution) Act, 1981 amended in 2024 which provides (a} the closure, prohibition or regulation
of any industry, operation or process; or (b} the stoppage or regulation of supply of electricity, water or
any other service.
However, before proceeding against you, you are hereby once again afforded an
opportunity to comply the provisions of aforesaid acts and directed to apply for mandatory Consent to
Establish of the State Board a/w required documents. 1n addition to this, you are also directed to halt all
the construction activities at the site of the proposed Stone Crushing unit and same shall be commenced
after CTE only. Please submit compliance report in the office of the undersigned within 07 days
positively.
In addition to this, you are also directed to state as to why Environmental Compensation
should not be levied on you in compliance to the orders passed by Hor'bhle NGT in OA no. 593 of 2017
titled as Paryavaran Suraksha Samiti & Anr. V/s Union of India & ors,

Please note that in the event of failure to comply with above directions, penal and jegal
actions stated above shall be initiated against you for the above-mentioned violations and non-

compliance at your risk and cost.
Treat it as most urgent please. % .

P Praveern Hirmaas
Regional Officer
Qu, HPSPCB Una

{ ™
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FORM-P'
[See rufe 68(4)] ,
Provisional Registration
Government of Himachal Pradesh
Office of State Geolog\ist _
Department of Industries

Shimia-171061 _ _ -
Whereas Sh. Pawan Kumar, Viilage & F.0. Mawa Sindhian, Tehsi Ghanari, Distrct

Una tias applied for Provisional Registration of Stone Crusher to be installed under name & styl.e M{s
New Mahadev Stone Crusher in Khasra No 888, meagsuring 02-54-55 Hect (P land), {ziling in
MavjaiMohal Ganu, Gram Penchayat Ganu Mandwara, Tehsit Ghanar, District Una. as per thel
provisions of the Mimacha! Pradesh Minor Mineral (Concession) and Minerais (Prevention of lllega!

Mining, Transporation and Storage’ Rufes, 2015

The Provisional Registration is hereby granted in favour of Mis New Mahadev Stone
Crusher. Prop. Sh. Pawan Kumar, Village & P.O. Mawa Sindhian, Tehsil Ghanarl, District Una fer
Khasra No BBE. measuring 02-54-55 Hect. (Pvt land), falling in Mauja/Mohal Ganu, Gram Panchayat
Ganu Mandwara, Tehsil Ghanari and District Una, foz_* installation of stone crusher, subject (o the

following condibons -

1- The applicant shall obtain the consent to Establish {COE) from the Himachal Eradesh
State Poltution Control Board (HPSPCE) befors installation of stone crusher unit.

2- The applicant shall operate his stone crusher unit only afte_r obtaining the (;OFJ frc_:)m
HP Siate Podiution Control Board and Permanent Registration from Geological Wing
Depariment of Industries.

V]

- The project proponent shail obtain all other reguisite clearances from the concerned
department as required under law.

4- Based on mineral potential determinad in approved Mining Plan, the stone crusher
owner shall install the crusher machinery accordingly.

S The project proponent shall settle the dispute, arises if any, between him and iand
owners/co-sharers/right holders at his own tevel and shall indemnify the Department
in this behaif.

B- The Provisional Registration is subject to order dated 11.63.2020 passed in OMP Ne.
8459 of 2019 in CWP No. 2067 of 2019 as well ag final ouicore of CWP No, 2087 of
29099

7= Before issuance of Permanent Registration, the lessee shall submit an undertaking
that ha!shg shalil make recessary arrangemant between the land owners regardﬁmé
franspertation of mineral from mining lease site to crusher site and from the stohe

srusher unit to ancther sites at his awn and shall keep the Goy i ify
Case of amy diapne P efmment indemnify in
" 5h. Pawan Kumar,
P_rop. Mis New Mahadev Stone Crushar,
Vilfage & P.CG. Mawa Sindhian,
Tehsit Gnanari & District Una 1P G&iogist Zone. |
Endst. No. Udyog-Bhu(Regn-Una)New Mah £ D fel Pradesn
{ adev 8. Cr- 1oy L
Copy forwarded to- o ng?d-{ mz%\' 2025
1. h } HE=) State T olution il 3 3 ars
Eea&éi?f;ﬁgﬁ%gggm HP Ztate Soliution Conyol soard, Pasyaveiran Bhawan, Phase.iil
The Mining Officer, Una, H.p \
Concerned lease file. ~

o b

Geologist Zone-ll
Himachal Pradesh
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b P L S 1 “ HHEL Pk

SITE APPRAISAL REPORT FOR THE ESTABLISIIMENT OF STONE
CRUSHER UNIT.

As per the directions of the State Geologist, Himachal Pradesh, Shimla regarding
the site appraisal of the arca comprising Khasrs No 886 (Privale Land) measuring  02--53-53
Hoctares in Mauza & mwohal Ganw, Telmsil Ghanael, District Una H.T ldentified by Shei Pavwan
Kumar S S Ching Ram, Proprictor M/s New Mahadoy Stone cruslier /o ward No [ Village & PO

Mawasindhivan Tehsil Ghanari Distriet Una HP for the establishment of Stone crusher by the

Commiltee congtituted uider the Chairmanship of Sub-Divisional Gfficer ((), Gagret (As per Govt

see whether the Proposed site fulfiis the parameters framed by the govt. vide Notification STE-F(3)-
92018 dated 29.06.2021 of not.

The following members of the Joint Iuspeciion Commiftee were prosent

ditiing the

.2, St Pawan Kumar - Menmber

Vo Agricalaire Development officer, Gazret o :
i3, | S Subklnvinder Singh 4. F IHPPWD Reprosentative XEN HPPWD %
e Laagpr

4 Sk Rajet Thakur AE ISV .Gaeret

i ____________ | Division Gavret
L 6. | Sk Gurpreet Singh JEE HPSPCE Una

7. [ Sk Girdhari Lal - Range Forest Officer
b Bl
"8 Shei Vipan Numicr

' ‘J © Negral Kot

 Mining Officer Una

The Arewsite proposed for the installation ot a Swone Crusiier focated 11 Khasea No
836 (Private Land) measuring 02--34-55  Hectares i Mauza & mohat Gann. Tehst) Ghanari, Disiriet

Ura TLT Shri Pawan Kumar S/ Sh Chint Ram . Froprictor M/ New Mahadev Stone cresher &

Site approisal report of the area comgrising Khasra No 886 (Frivate Liondi  micasy ring fo G2-54-55 flectucey in
AMagze & Mohal G, Fohsid Ghunaré , District Una 8 identified by Shri Pawan Kunrer 870 Sk, Ching Ram
Praprictor M New Mubader Stoae cetstrer B wand Yo 28 llage & PO $aw fenlliiyan Fehgit Ghanard Disirict
Une HAY . for fhe oxtablisionent af Stoie crinder by e Conuitice constitod under frie Chairmanship of Sub
fivisionad Offtcer (O Gagrer (45 pes Gare of Himackal Prodosi wetificafion voo FHALESW20ER cheted
96 M, fived on  JO-0&-2023




Pradhan G panchayat CGain Mandwara Sh Bhupnder Serigh v ulae prosent during the course of
siig appraisal.

Dusing the course of the inspecuon, 1 was obssn wd By the Committee that the applivd ares
for installation of 1he stone crusher unit is located at a distance of appronimately 2.5 kam from

Draukuipur-Mandsara -Tabwars Read.

The applicd nining leases of over Khasra No P164 (01-12-89 Heetaresy & 118072
{00-85-32 Hectares ) seasnring 02-02-21 Hectares (Private Land) falling @ Mauja Marwarl Mobal
Mandwara Fehsil Ghanari Distret Una HP (Private lond /Hil sfope ) Tor colleetion/extraction of
Stone & Bajri with serve as a seurce of raw material, The proposed fease area is approximately 1.5

Km through khadd bed rond from the site upplied for the stone crusher unit,

Pradhan Gram Panchavat Gane Mandwara Development Block Gagret who was also present during
the fnspection informed that NOC vide resclution No GPOM-1023-12 dated 08.02.2023 was issued
in respeet of the project proponent. The following 1s the sepor of the site appraisal comnuifiee about

the parameters framed by the Govt, vide nntilication no. STE-L{5)-9/2018 dated 29.06 2021+~

- Parameters ' Minimum Actua! distance “Whether the six of
| ‘ distance(crow | from fhe site the  new  stone
Mightdistance in approsimalely crusher fuifils the !
1| meters) : i minimem
2 | D requirenent of a
: | | . safe distaps
R ‘ Miximum distance from Natioa 150m C 1800 m

Highway : |

from Slate | 100m £ No St Highway Y

L
Fa

HrEd

600m

: o of the orea comprisiag Kfavd Ne Kdo {Privare Lasdy  weasicd ”

Shmse & Afoha! Genn, Fehsil Ghenpsl CDiveict Une 3F ideatified by Shri Pawen Fiae
Frogrivtor 34 New Mahader Stone cricher Booowteed No 1 Villoge & PO Mawashodlivan Delif €
Eaw 3P | for the exeablisfonent of Stone crinher by the Commitioe constituted o ios He Chud
Divis] | Sagrer (A pes Geen af Iimackad Prodot aedficatien Noo Silaf

a2

)G cheeind
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Frae . 13
Chank sponanedithe Prisinet
- roads | |
CMinini distanee from distriet {506 LSO000 m (Una )
D headquaniers (distance to pe ) Yo
Cmeasured from the outer of the |
Smunicipal Bt of the distrior
: Headaquarters) : i
-5 Minimum distance from own or Lt zl About 000 i Nagar
Nafified Arey Commitice distance ; i Ve
, i | Panclimn Dautatipar
. ko be measured from the oty of | . i
:the manieipal Imni/Nagar
" Nigam/Napar alikaNagar | : :
¢ Paachayat : =
6 romt - village -+ 500 m
: - abadi-dch i Y
! RS m rom e
: i proposcd siie
: m Hospital | 1000m ; ord
i & Educational Institutions s distance frows Hospital [ Yes
' Pls 2400 m & |
. . N - |
Edueational nsututions
i5 2600
8 pring, id0m{exeluding 2100,
- canat, functional water supply P Yos
: - _ PPy spring,canaf) '
; i scheme including  iss
reservoir
o 4 e N .
' £ No percolation well, Yes
pereolation weli, sewerage | . sewernae reatmens |
; i 5 i = s
Ctreatment plant,  and water . _' i
Linfiltration galferies o plant, and water
: wiliiration valleries
exist near appliod area
1. - Minimam  distance from bakes, T 500 m L ISKm Porp dam
cwetlands and reservolr  of ; VN
. irrigation scheme, hydro power J
...... | projects

Nite appradsal roport of the wred comprising Khasta No 886 {Crivete f ) amoasiring o 6 25483 Jectaros in
Mauza & Muhal Gane |, Yehoil Cheniari | Pivirict Lna 1P fefCtifio g M Shei Pavean Kuar S0 St Cling Bawy ,
Proprictar MA New Mubindie Stowe crushor 82 wurd No  Vitlape & 1oy sy wasindfivan Tehsi Ghatwari Disericr
Une HP . for the establishaent of Stone erhor by R EOminittee coustimpod wider the Chedssansiip of Sub-
Fivisional Officer (0, feugref (Ay per Giud af Himucka! Erodendy HOUfivution Ny STI;'J_:'{J")~‘),f'3n‘:‘}"€ iated
200621 | fived o 3-B6-2021
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%Minimum distance |

i . _
¢ and perennial rivolels [
!
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p—y - B P o -
T 4 L

water speing

exists nearby Ihe

‘ Proposed site

and 300 |

- m.down stream

inimm distance from the canal | 100

stone crasher unil,

4.

Fourism depariment will issue separate NOC for the establishment of the Stone Crusher

Hnit

The Google Coordinates of the upplied area for stone crusher wnit are 31°48'43.59"N
7557 L0VE
Flood protection department will issue separate no objeciion to the establishient of the

Srone Crasher wnil |

No assets of the agriculture dept/ Soil conservation are present in the vicinily of the applied
arec, Subdivisional Seil Conservation Officer Una has no objection to the establishiment of

the Stone Crasher unit.

The leave (nining feases over Khasra No 1164 (01-12-89 Hectares) & §180:2 (00-89.32
Heuctares § measuring 02-02-21 Hectares (Private Land) falling in Maws Marward Mohal
Mandwara Tehsit Ghanari  Distriet Una HEP  {Private land /Hill slope ) will serve as a
source of raw material & focated at a distace of 1.5 K from the site epplied for the
establisitment of the stone crasiter unit, for the transporiation of the loaded vehicles from

mininy lease fo the crusher site and veiticles loaded with the finished produci to nearest

Site appraisel report of the area comprising Khasrn No 886 (Privave Land) measaring fo #2-34-33 Hectures in
Mauza & Molal Gany , Tehsit Ghanari | Distrivt Una HLP identified by Shri Pawan Kumar S/o Sh. Chint Bam .
Proprictor Af/s New Mahader Stonte crastier R0 ward No 1 Village & PO Mawasindhiyan Vehsif Ghanari District
Unat WP | for the establishment of Stonie eresher 5% e Commitiee constitated under the Clinirmansidp of Sub-
Divisional Officer (Ch Gugret {45 per Gove of Himuchal Pradest notificatior: No STE_£(5)-9/2618 duted
29.06.2021 , fixed on_ 30-06-2633
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n

gy |

approach rowd, the velvicioy mav pasy throwgh private as well oy Gove, Lands. The project
propoent soiflt make Hecessary arrangements between the fand ownors and will ke core uf
v{iwr issues o his own for the minerad trausportation o the nearest road ad shaft
indenuity of Government tgatust claines of thivd parties The project proposnent will submit

the affidavit in this regard.

Fo Environmeni Protection & Pollution control board has no objection fo setting up the

crusher in the area applicd subject to stipulations as per Air (Prevention and Coatrof of
Pollution}4ct 1981 and rufes Sfriamed thereunder; & The Water (Prevention and Conirof af
Potlution jAct 1974 and rudes framed thereunder. The Enviroament fProtection) 1986, The
Neise Poltution {(Regulation and Control) Rules 2006, Before the commissioning of the
Store crusher unit fias o obtain the conyent af the State Pollution Comsrad Bogrd, lf the
waste waterial arising during construction & during operation has 1o be disposed nff In an
environmentally sound manner, the neorby water body has te be protected and no waste

miterial showld be dienped nearby Nalw/ river bed.

The project proponent will hiaive to ensnre & obey the instructions Jrom the Environment

Protection & Pollation control board in this rogard

G The working of the crusher & in fhe mining lease area will be strict as per the Hinchaol
Pradesh Mineral Poticy 2013 & the provisions of The Himachal Pradesh Miner Minerals
feoncession) aud Mineral (Prevention of iliegal mining, Truasportation and Storage

Rutes, 2015,

=

Prafect proponent will udhere to and comply with all the conditionsiparamerers mentioned

i the Hirachal Pradesi notification No STE-E(5}-9/2618 datcd 29.06.2021,

Site wppreisal report of the area comprising Khasea No 886 (Private Land}  measuring ty 02254235 Hectures in
Matze & Moled Game, Tehsif Ghanari | Districf Lna P identified by Shei Pewan Kamar 870 Sh, Cling Bos .
Praprietor My New Mufiwder Stesre crusher Rio ward No TV illage & PO Moawmindiivan Tehsit Glanari Bistrict
Eita HLP | for the establishiment of Stone crsber By the Committer constitated fnder the Chairmmnslip of Spb-
Pivisiarad Officer (Ch, Gugret (4 per Gasg of Hinectal Prodesk Mittifivation Noo NTE-L{5)-920:8 dotid
29.06.202F | fived on  JU-H0-2023
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FINAL RECOMMENDATIONS: -

Keeping the stipulations stated above thee site idetified by Shei Pawan Kumar S/
St Chint Ram | Proprictor M/s New Mahadey Stone crusher Ro ward No |
Village & PO Meawasindliyan Tehsil Ghanari District Una 11.P comiprising of
Khasra No 884 ff’:‘it'nre Land)  measuring to 02--54-55 Hectares in Mauza &
molal Gany , Tehsit Ghanari | District Una H.P, is Sulfitling all the sitting
parameters for establishment SCU as per Govt of Himachal Pradesh notification

No STE-E(5)-9/2018 dated 29.06.2021.

.r‘
Minink %“&Jﬁ(‘ __ B "
UMtlﬁan -fml (H.P) Do

Hyisiotn! 51‘ Grts 1 ?']cu>
Una,District Una D Ui, Una dls‘i’mz WaHP  HPSPCB UnalnsH

YT
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Ly
Enviroument th‘m&i am i)

A g 1 _
\\"' ‘ - . . wol rstarlic
Execufive ngmtéz:r HPPWD Executiye Engineer JSV/'/”?a M

Dhsa@ivTROGRe na H P Gapget ofigiriet dina P
Daulatpur Chowk Division %ﬁ?;ﬁfﬁiﬁ .
N ' : ‘o
HPPWD Daulatpur Chowt Gagret, Distt, Utﬁi 8}
A-nz? i SR
Q _S?_T s P.SE_’- 9'“" '
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Srf»* appraisdl report of the arca conprising Khasea No 886 (Private Lund) aNyEig o BR34-53 Hectares in
Muvza & Mohal Govir | Fehsit Ghanari | Piserict Ung #F idenified by Sferi Pawan Kuisar 850 Sh. Ching Raw .
Proprictor %5 New Makadev Stone crusher By wont No | Village & PO Muwwasiditivan Tehsi Ghanari Districe
Una HP | for the extablistinent of Stone erasiter by the Connnitree constitsted aador the €, fbrmnship of Sub-

- Divisionnd Officer (€}, Gagret (45 per Govt of Himachal Proded totification Ne o STE-Ei1$}-92018 duated
2R.06,2021 | fived on 3-06-2023
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File No.: HPSETAA/2024/1134
Government of India
Ministry of Envirenment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), HIMACHAL PRADESH)
ko :

Dated 06/03:2025

To,
Pawan Kumar ]
RAG Ward No. |, Village and Post Office Mawasindhivan, Tebsi! Ghanarl. Distriet Una, Himachal
Pradesh. . UNA, HIMACHAL PRADESH. 177206
mzhadevse2dinpmail.com

Subject: Grant of prior Environmental Clearance {EC) 1o the proposed Mining Project under the provisions of
E1A Notitication 2006-regarding

Sir/Madansz,

fhis i in reference o your applicstion  submitied to  SEIAA vide proposal  aumber
SIAHPMINABOIS5/2024 dated 070872024 for grant of prior Enviromnentsl Clearance (£C} to the
project under the provision of the EIA Nottfication 2006-und as amended thereof

2. The particulars of the proposal are as helow :

(1) EC Mdentification Neo. EC24C0108UP53336T9N
{i1) File No. HPSEIAA2024/1134
{iii) Clearance Type Mimng EC Under 5 Ha
(iv) Caiegory B2 :
(v} Project/Activity Included Schedule No, 1{a} Mining of minerals

Extraction of Sand. Stonc and Bajri by Sh, Pawan
Kumar Prop: M/ New Mahadev Stone Crusher
from Khasra No. 1164, 1180:2 over an area of 02-
02-21 Hectares ({0Lll- Slope) locased at Mohal
Mandwara, Mauza Marwar, Tehsil Ghanari,
District- Una, Himachal Pradesh

{vii) Name of Project

(ix) Location of Project (District, State) UNA, HIMACHAL PRADESH
(x) Tssuing Authority SETAA
(xii) Applicability of General Conditions No

3. 1n view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B und
C¥ FIA & EMP Reports were subimitled 1o the SELAA (or an appraisal by the SEIAA under the provision of FTA

SIAHP/MIN/A80155/2024 Page 1 of 17
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notification 2006 and its subscquent amendments.

4. The above-mentioned proposal has been considered by SEIAA in the meeting held on 24/02/2025. The minutes ot
the meeting and all the project documents are available on PARIVESH portal which can be accessed from the
PARIVESH portal by scanming the QR Code above. Brief description of the project is as under:

5 Details of the minerals to be mined along with production capacity and the brief on the salient feanuwes of the
project as submitted by the project proponent in Form 1 {Part A and B} in the teports and as presented during
SEIAA are annexed to this EC as Annexure (1),

6. a) Proposal Ne. SIA/HP/MIN/480155/2024
HP SEIAA/2024/1134
b) Processing fee Cheque number 309363 daied 10.06.2024 of Rs. 20,000/~ PNB Gagret,

Una. Having NEFT/RTGE Trapsaction 11} no. PUNBK24162688574
dated 10.06.2024,
¢} Project type Extraction of Sand, Stone & Bujri.
d} Project Location $hasra raunber 1164 (H1-12-89 ha) & 118672 ¢0-84-32 ha falling in
Mohat  Mandwara. Mauza Mapwarl, Tehsil-Ghanari, Districi-Una,
Himachal Pardesh.

€} Yamabandl Tamabandi for the year 2019-2020

1) Land Status Private Land, hill slope.

) Capacity 62,466 MTiyear.

) Mining Area 02-02-21 Heotare, Privaw tand/hall slope.

i} Loases with in 300 meter from thieNo mining leases exist within 500 meters.

periphery of the arca applied.

i Letter of Intent 1 etter of Inter issued on dated 05/03:2024 and valid for one year 1.¢
0470322025,

k) EMP Cost Capital cost; Rs. 13.60 Lakhs and Reccuring Cost: Rs. 304 Lakhs
anmually.

1) CER cost Rs. 12,00 Lakis.

7 The SEIAA, in its meeting held on 2470242025, based on information subraitted viz: Form 1 (Part A, B and C).

EJA/EMP report eic & clarifications provided by the project proponent and after detailed deliberations on all
technical aspects and public hearfag issucs and comphance thereto furnished by the Praject Proponent,
recommended the proposal for grant of Fnvironment Clearance under the provision of E1A Notitication, 2006 and
as amended thereol subject to stipulation of Spevific and Standard EC conditions as detailed in the point below.

8 The SEIAA has exarmined the proposal in accordance with the provisions ¢ontained in the Environment Tmpact
Assessment {BIA) Notification, 2000 & further amwndments thereto and based on the recommendaiions of the
SELAA hereby avcords Environment Clearance for the mstant proposal 1o Mfs. Pawan Kumar under the provisions
of EIA Notification. 2006 and as snended thereof subject to compliance of the Speoifie and Stndard EC
conditions as g'i_\-'cﬂ m Annexure (27

9. The Ministry reserves the right to stipulate additional conditions. it found necessary.

10. The Envirenmenial Clearance 1o the aforementioned project is under provisions of BIA Natification, 2006. It does
Mot tantamount o approvalsiconsent/permissions cte. required o be obtained under any other Act/Rulesregulation.
The Project Proponent is under obligation to obiain approvals /clearances under any other Acts/ Regulations or
Statutes, as applicable, to the project.

j1. The PP is under obligation to implement commitments made in the Environment Management Plan. which forms
part of this EC.

2 The Environment Clearance is valid for the period of 5 years: or up W the dale of validity of the approved mining
plan; whichever is carlier.

13. General Instructions:

SIA/HP/MIN/480155/2024 Page 2 of 17
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I. The project proponent shall prominently advertise it at lcast in two local newspapers of the District or State,
of which one shall be in the vernacular language within seven days indicating that the project lias heen
accorded environment clearance and the details of SETAA website where it is displayed.

[

. The copies of the environmenta! clearance shall be submitted by the project proponents to the Heads of local
bodies, Punchayats and Municipal Bodies in addition to the relevant offices of the Government who in tum
must display the same for 30 days from the date of receipt.

3. The project proponent shall have a well laid down environmental policy duly approved by the Board of
Directors (in case ot Company) or competent authority, duly preseribing standard operating procedures to
have proper checks and balances and to bring into focus any infringements/deviation/violation of the
cnvironmental / forest / wildlife norms ¢ conditions.

+ Action plan for inplementing EMP and environmental conditions along with responsibility matrix of the
project proponent {during construction phase) and authorized entity pmndated with compliance of
conditions {during operational phase) shall be prepared. The vear wise funds carmarked for environmental
protect:on mneasures shall be kept in scparate sccount and not to be diveried for any other purposc. Six
monthiy progress of nnplerentation of action plan shafl be reported to the Ministry/Regional Office along
with the Six-Monthly Compliance Report.

3. Coneealing faerwal data or submission of fulse/fabricated duta may result in revocation of this environmental
clearance and attzact action under the provisions of Environment  Protection) Act, 1986,

6. The Regiomal Office of this SEJAAshall monitor compliance of the stipulated conditions. The project
authoritics should extend fal] cooperation to the officer (s} of the Regional Office by furnishing the requisite
data 7 mformalionsmonitering reports.

7. Any appeal against this EC shatl e with the Mational reen Tribunal, if preferred, within a period of 30
davs as preseribed under Scction 16 of the Notions! Green Tribunal Act, 2014,

14. This wssuc with an approval of the Competent Authoriy,

Copy To

[.The Sceretery Environment), Ministry of Environment, Forests & Chmate Change (MoEF&CC), Gol, Indira
Paryavaran B3hawan, jor Bagh Road. New Delhi - 110003 . '

2 The Chairman, Centeal Pollution Control Board, Him Parivesh Bhawan, CBD-cum-otfice Complex, Fast Arjun Nagar,
New Delhi-110632.

3. The Chairman, Himacha! Pradesh State Pollution Control Board, Shimle-171009.

4 The Director {Environment. Science & Technology to the GoHP, Shumla- 3716031,

3. The Adviser (A}, MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bugh Road, New Delhi - 110003,

6.The Integzrated Regional Office. MoEF&CC, CGO Complex, Shivalik Khand, Longwood. Shimia, HP-171001.

7.The Montitoring Cell. MoEF&CC,Gof, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 116003

8.Record Fiie.

Annexure 1

Standard FC Conditions for {Mining of minerals}

5. No EC Conditions

The Project Proponent shall camyout plantation afforestation in backfilled and reclaimed area of

11 mining lcase, around water body, along the toadsides, in community areas ete. by planting the

SIAHPIMIN/480155/2024 - Page 3 of 17
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S. No EC Conditions

native specics in consultation with the State Forest Department! Agriculture Department/ Rural
development department Tribal Welfare Department! Gram Panchayat such that only those specics
he sclected which are of usc to the local people. The CPCB guidelines in this respect shall also be
adhered. The density of the trecs should be around 2500 saplings per Hectare. Adequate budgetary
provision shall be made for protection and care of trees.

The Project Proponcnt shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the mine
Jease. The development of such grazing land shall be donc in consultation with the State
I.2 Government. In this regard, Project Proponent should esscutially mmplement the directions of the
Hon 'ble Supreme Court with regard to agquisition of grazing land. The sparse trees on such grazing
around, which provide mid-day shelter from the scorching sun, should be scrupulously guardeds
protected against felling and plantation of such trees should be promioted.

2. Statutory Compliance

5. No EC Conditions

The project proponent shall obtain authorization under the Hazardous and other Waste Management
21 5 e ; .
Rules, 2016 as amended from time to tine.

The Peoject Authorities should widely advertise about the grant of this EC letter by printing the
same o at least two local newspapers. one of whick shall be in vernacular language of the
concerned area. The adveriisement shall be done within 7 davs of the issue of the clearance letter
22 ntettioning that the instant project has been accorded EC and copy of the EC letier is available with
the State Pollution Comral Board/Committee and web site of the Ministry of Euvironinent, Forest
and Climate Change {(www.pariveshaic.inh A copy of the adverisement niay be forwarded to the
concerned MoEFCC Regional Office for comphiance and record.

53 State Pollution Control Bourd/Comumittee shall be responsible Tor display of this EC leter at its
" Regional office, District [ndustries Centre and Collector’s office’ Tehsildar's Office for 30 days.

24 A copy of EC letter will be marked to concermed Panchayat / local NGO ete. if anv. from whom

suggestion .’ representation has been received while processing the proposal.

The Project Propencent shall follow the miugation measures provided i MoEFCCs Office
Memoraadum Ne. Z-11015/372014-1A H (M), dated 28tk Getober, 2014, ttled “Impace of mining
activities on Habitations-Issues related to the mining Projeets wherein Habitations and villages arc
the part of mime lease areas or Habitations and vilages are surrounded by the mme lease areg.™

2.5

The State Government concemed shall ensure that mining operation shall not be commenced il the
entire compensation levied, if any, for illegal mining paid by the Project Proponent thraugh their
2.6 respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme
Court dated 2nd August, 2017 in Wit Petition (Civil) No. 114 of 2014 in matter of Common Cause
versus Union of India & Ors.

The Project proponent complies with all the statutory requirémcms and judgment of Hon’ble
2.7 Supreme Court dated 2nd August, 2017 in Writ Petition {Civi) No. 114 of 2014 in matter of
Common Cause versus Union of India &Ors before commencing the mining operations.

SIAHP/MIN/A80155/2024 Page 4 of 17
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5. No

EC Conditions

.8

The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining
lease. In case there js any change in ownership or mining leasc is transferred. PP needs to apply for

transter of EC as per provisions of the para 11 of ELA Notification, 2006 as amended from time o
time.

2.0

The project proponent shalt obtain Consent to Establish / Operate under the provisions of Air
{Prevention & Control of Pollution¥ Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee,

2.1

The project proponent shall prepare o $ite-Specific Conservation Plan & Wildlife Manugement Plan
and approved by the Chief Wikdlife Warden: The veomrmendations of the approved Site-Speeitic
Conservation Plas 7 Wildlife Management Plan shat be implemented in consultation with the State
Forest Department. The Implementation feport shall be fumished along with the six-monthly
complisnce report. (i case of the presence of Sehedule-T species in the study arca),

2,11

The project propenent shall obtam the necessary permission from the Ceniral CGrownd Warter
Authority, in case of drawl of ground water ¢ trom the compclent anthority voncerned in case of
draw] of surface water required for the projecl. '

2,12

This Envirommental Clearance (ECY is subjert to orders’ judgment of Honble Supreme Cowrt of
Ingiin, Hoable High Court, Honble NGT and any other Conrt of Law. Commen Cause Conditions as
may be applicable. ' N

2.13

The project proponent shall obtams forest elearance under the provisions of Forest {Conacrvation)
Act. 1986, in case of the diversion of forest land for non-forest purpose mvoelved in the prog =,

2.14

3

The project proponent shall obiain clearance from the National Board for Wildiife. il apphicable.

3. Air Quulity Monitering Aud Preservation

S. No

EC Conditions

The projeet proponent shall instal] 24x7 continuous emission monitoring systen: & process stacks to
monitor stack ernission with respect to sinndards preseribed in Enviromment {Protection’ Rules 1986
as amended from time to time and connected t0 SPCR ond CPCRB online servers and calibrate these
syslem froim time 1o time uccording to equipment supplicr specification through tubs recognised
under Environment (Protoction) Act, 1986 or NARIL sceredited laboratorics. Monitor fugitive
emissions i the plmt premises.

3.2

The project proponent shall submit monthly summary report of continuous stack cmission and air
quality monitoring and results of manual stack monitoring and manual monitoring of air quality
/fagitive emissions o Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of
SPCR along with six-monthly monitoring report.

3.3

Tha Praject Propanent shall install a minimum of 3 (threa) online Ambiant Air Quality Manitoring
Stations with 1 (one) in upwind and 2 {two)} in downwind direclion based on long term
climatotogical data aboul wind dircction such that an angle of 124 18 made between the monitoring
locations to monitor critical parameters, relevant for mining operations, of air pollution viz. PM10.
PM2.5, NO2, CO and SO2 ete. as per the methodology mentioned in NAAQS Noiification No. B-

SIA/HP/MIN/480155/2024
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EC Conditions

29016/20/90FPCLI, dated 18.11.2009 covering the aspects of transportation and usc of heavy
machinery in the impact zone. The ambient air quality shall also be monitored at prominent places
like office building, cantecn cte. as per the site condition to ascertain the cxposure characlenstics at
specific places. The above data shall be digitally displayed within 03 months in front of the main
Gate of the mine sitc.

34

Effective safeguard measurcs for prevention of dust generation and subsequent suppression (like
regular water sprinkling, metalled road construction etc.) shall be carried out in arcas prone (o air
pollution wherein high levels of PM10 and PM2.3 are cvident such as haul road. loading and
unloading point and transter points. The Fugitive dust emmissions front all sources shall be regularly
controtled by installation of required equipments/ machineries and preventive maintemanee. Use of
suitable water-soluble chomical dust suppressing agents may be explored for betier offectiveness of
dust control system. It shall be ensured that air peliution level confory 1o the standurds prescribed
by the MoEF(CCY Central Pollulion Control Board.

35

The project proponent shall install system to carrvout Continvous Am bient Air Quality momtoring
for commen/eriterion parasneters relevant to the main poliutants refeased (e.g.. PM10 and PM2.5 in
reference to PM emission. and SO2 and NOx m reference to S02 and NOx emmissions) within and
outside the plant area at least al four Jocations {one within and three ouwtside the plant area at an
angle of {20 each) covering upwind and downwind directions.

3.6

The project proponent shall monitor fugitive envssions in the plant premises at least once in cvery
guarter through Jabs recognised under Envirenment (Protection) Act. 1986, 9) The project
proponent shall install sysiem to carrvout Continuous Ambicnt Air Quality monitoring for
comuTIonsCriterion parameicrs relovant o the main pollutants released (c.g. PMIU and PM2.5 in
reference to PM crmission, and $02 and NOx in reference to S02 and NOx emissionsy within and
outside the plant arca at lenst at four locations (one within and three outside the plant area at an
angle of 120 cach}. covering upwind and downwind directions.

3.7

Diesign the venrilation system for adequate air changes as per ACGHH dosument for all mnnels,
mator hovses, Od Cellars.

3.8

The project proponent use leak proof mucks:dumpers carrying ore and othey rmw materinls and cover
then with tarpaulin.

Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

3.10

Appropriate Air Pollution Control {APC) system shall he provided for all the dust generating paints

including fugitive dust from all vulperable sources, 50 03 to comply prescribed stack emission and
fugihive crrussion standards.

4. Water Quality Monitoring And Preservation

5. No

EC Conditions

4.1

The project proponent shall monitor regularly ground water quality at least twice & year {pre and
post monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas
through fabs recognised under Environment (Protection) Act, 1986 and NABL accredited
laboratories.
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EC Conditions

4.2

Project Proponent shalf plan, develop and implement rainwarter harvesting mceasures on long term
basis to augment ground water resources in the arca in consultation with Central Ground Water
Board/ Statc Groundwater Department. A report on amount of water recharged needs o he
submitted to Regional Office MoEFCC annually.

4.3

Industrial waste water (workshop and waste water from the minc) should be properly collected and
treated 50 as to conform to (he notified standards prescribed from time to time. The standards shail
be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board
{5PCB). The workshop efflucnt shall be treared atter its inital passage through Oil and greasc trap,

4.4

[n case. immediate mining schenic envisages itersection of ground water ble, then Lnvironmental
Clearance shall become operational only afier receiving formal clearance from CGWAL In case,
mining operation involves intersection of ground water table at a later stage. then PP shall cnsure
that prioc approval from CGWA and MoEFCC is in place before such mining operations. The
permission for intesection of ground water table shall cssentiaily be based on detailed hydro-
geological study of the arca.

The Project Proponent shail undertake regalar moniloring of natural waler course? waler resources?
springs and perennial nallahs existing/ flowing in and sround the mine lease inciudin & upstream and
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease
for mauagement of water. The parametors to be monitored shall include their water qualisy vis-a-vis
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that ne obstuction and/
or alieration be made to water bodies during mining operations without justification and prior
approval of MoEFCC. The monitoring of water courses’ bodics cxisting i Jeasc wrca shall be
carried out toer times m a year viz, pre- monsson {April May), monsoon (August), post-maonsoon
(November) and winter (January) and the reeord of monitored data may be sent regularly to
Ministry of Environment, Forest and Ulimate Change and its Regional Office. Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Polfution Control
Bourd and Central Pollution Control Bourd. Clearty showing the trend analysis on six-monthly
hasis,

4.6

Quality of poiluted water generated from mining operations which include Chemical Oxygen
Demand (CODY) in mines rug-off acid mine drainage and metal contanunation in runoff shall be
monitored along with Total Suspended Solids {TDS). Dissolved Ovgen (D), pH and Total
Suspended Solids (T83). The monitored data shall he uploaded on the wehsite of the company as
well as displayed at the project site in public domain, on a display board, a1 a suitable locution near
the main gare of the Company. The circular No. J- 20012/12006-TA3F (M) dated 27.05.2009 issued
by Mimstry of Environment. Forest and Chmate Change may also be referred in this regard,

4.7

The project proponent shall submit monthly sunmary report of continuous effluent momtoring and
results of manual effluent testing and manual menitoring of ground water guality o Regional Office
of MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-monthly
moniioring repott.

4.8

The project proponent shall instail 24x7 continuous effluent monitoring systein with respect to

standards prescribed in Environment (Protection) Rules 1986 as amended fram time to time and
connected to SPCB and CPCB online servers and calibrate these system from time (0o time

according to equipment supplier specification through - labs recognised under Enviromment
{Protection) Act, 1986 or NABL accredited laboratories.

4.9

Project Proponent shall regularly monitor and maintain records w.r.t, ground water level and quality
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8. No EC Conditions
in and around the mine lcase by establishing a network of cxisting wells as well as pew piczo-merer
installations during the mining operation m consultation with Central Ground Water Authority!
State Ground Water Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.
410 The project proponent shall make efforts to minimise water consumption in the steel plant complex
) hy segregation of used water, practicing cascade use and by recycling treated water.
4.11 The project proponent shall practice painwaler harvesting to maximum possible extent.
412 Garland drains and collection pits shail be provided for cach stock pile to arrest the run-oif in the
o event of heavy rains and to check the water pol tution due to surface run off.
413 Sewsge Trentment Plani shail be provided for weatment of domestic wastewater to meet the
) preseribed standards.
The water balanceswater audiling shall be carried out and measure for reducing the conswmption of
4.14 water shall be taken up and veported to the Regional Office of the MoEF&CC and State Poliution
£ oo} Boprd!Commutiee.
4.15 Adhere to Zero Liguid hscharge
416 The project proponent shall provide the sline disposal facility with impervious Hning and collection
) welis for scepare. The water coliecied from the slime pond shall be treated and reeyeled.
i

5. Noise And Vibration Monitoring And Frevention

5. No

EC Conditions

5.1

The Project Proponent shall take awusures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEM M. ete, should be provided with car plugs
‘muffs. All personnel fncluding laborers working in dusty arcas sbail be provided with proteciive
respiratory devices along with adcquate training. awarcness and information on safery and health
aspeets. The PP shall be held responsible in case it has been fouaed that werkers?’ parsanals laborers
are working without personal protective equipment.

5.2

The illumination and sound at night at project sites disturb the villages m respect of hoth human and
animal population. Conseguenl sheeping disorders and stress may affect the health in the villages
located close to niining operations. Habitations have a right for darkness and minimal noise levels at
pight. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the naise levels well within the prescribed
Hmits for day /night hours.

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer
shall be monitored petiodically as per applicable DGMS guidelines.

6. Noise Monitoring And Prevention
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S. No

EC Conditions

6.1 The ambient noise levels should conform to the standards prescribed under E{P}A Ruics, 1986
viz. 75 dB{A) during day time and 70 dB(A) during night time.
6.2 Noise level survey shall be carried as per the prescribed guidelines and repoﬁ in this regard shalt

be submitted to Regional Officer of the Ministry as 4 part of six-monthly compliance report.

7. Encrgy Conservation Measures

S No

EC Conditivns
71 Provide solar power generation on raet tops of buildings, for solar lght system for all common
areds, street lights, purking sround project area snd mamtain the sume regulariy:
72 Provide LED lights in their offices and residential aveas.

8. Mining 'lan

S. Nao

£C Conditions

8.1

The land-use of the minc lease wrea of various siages of miming scheme as well as a1 the end-of-life
shall be governed as per the approved Miung Plan. The excavation vis-&-vis backfifling in the mine
lease area and corresponding afforestation 10 be raised in the reclaimed area shall be governed as
per approved mining plan. PP shall ensure the moniloring and management of rehabilituted arcas
until the veeetation becomes seif-sustaining. The comgpliance status shall be submitted half-yearly to
the MoEFCC and its concomed Regional Office.

8.2

The Project Proponent shal adhere to approved mining plan, inter alia, includng, total exeavation
{quantm of mineral, waste. over burden, inter burden and top soil ete.). mining technotogy: lease
arca; scope of working { method of mining, overburden & dump management, (.B& dump mining,
mineral tansportation mode, uliimate depth of mining, conewrrent reclamation and reclamation at
mue closure: land-use of the mine lease area at various stages of mining schente as welt as av the
cnd-of-ile; ete ).

Y. Land Reclamation

S8 Na

EC Conditivns

Y.

Caich drains, setiling tanks and siftaton ponds of appropriate size shull be consiructed around the
mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of
scdiments dircctly into the water bodies {Nallah/ Rivers Pond etc.). The coliested water should be
utilized for watering the mine arca, roads, green belt development, plantation etc. The drains/
sedimentation sumps cle. shall be de-siited regularly, particularly after monsoon season, and
maintained properiy.

9.2

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB
dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of
50% shall be kept for designing of sump structures over and above peak rainfall (bascd on 50 years
data) and maxiotum discharge in the mine and its adjoining arca which shall also help in providing
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5. No

EC Conditions

adeqguate retention time period thereby allowing proper setiling of sediments’ silt material. The
sedimentation pits/ sumps shajl be constructed at the comers of the garland drains.

9.3

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain
the slope stability, prevent erosion and surface run off. The sclection of local specics reguiates local
climatic paramecters and help in adapration of plant species to the microclimate. The gullics formed
on slopes should be adequately taken care of as it impacts the overall stability of dumps. The dump
mass should be consolidated with the help of dozer/ compactors thereby ensuring proper filling/
teveling of dump mass. In critical arcas, use of geo textiles/ gco-membranes / ¢lay lincrs / Bentonite
ete. shall be undertaken for stabilization of the dump.

9.4

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked
at carmarked OB dump sitefsy only and it should not be kept active tor a long period of ume. The
physical parsmeters of the OB / waste dumps / topsoil durap like height, width and angle of slope
shall be govemned as per the approved Mining Plas and the guidehnes/cireulars issued by D.GM.S.

¢ The topsoil shall be used for land reclamation and plantasion.

10. Waste Management

f

5. No EC Conditions
101 The waste o1l grewse ond other hacardous waste shall be disposed of as per the Hazardous & Other
' waste {Management & Transboundary Movemeni} Rules, 2016,
10.2 Kitchen wasic shall be composted or converted to blogas for further use.(to be decided on case to
' vase basis depending on type and size of plant} '

11. Green Belt And Emp

8. Neo EC Canditions
Green belr shall be developed in an arca equal 1o 33% of the plant area with a native tree species in
11,1 accordence with CPCB guidelines. The preenbelt shalt inter alia cover the entize periphery of the
plant
1.2 The project proponent sball prepare GHG envissions nventory for the plant and shall submit the
programme for reduction of the same including carbou sequcstration imchuding plantation,

12, Transporiation

S, No

EC Conditions

12.1

The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust gencration like crushing zone,
marterial transfer points, material yards etc. should invariably be provided with dust suppression
arrangements. The air pollution control equipments like bag filters, vacuum suction hoods, dry
fogging system ete. shall be installed at Crushers, bel-conveyors and other arcas pronc to dII
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5. No

EC Conditions

pollution. The belt conveyor should be fully covered to avoid gencration of dust while
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

i

No Transportation of the mincrals shall be allowed in case of roads passing through villages/
habitations. Tn such cases, PP shall construct a “bypass® road for the purposc of transportation of the
minerals leaving an adequate gap (say at Ieast 200 meters) so that the adverse impact of sound and
dust along with chances of acciderts could be mitigated. All costs resulting from widening and
strenpthening of existing public road network shall be bome by the PP in consultation with nodal
State Govt. Department. Transportation of munecrals through reoad movement in casc of existing
vitlages rural roads shall be allowed in consuliation with nodat State Govt. Department only after
reqrared strengthenme such that the carryving capacity of roads 15 mereased o handie the traffic
foud. The peliation due o transportation load on the envivennent will be effeciively contrelled and
water sprinkimg will also be done regutarly. Vehicular emissions shall be kept under control and
regulorly monttored. Projeet should obtain Pollution Under Control {PUC) certiticate for all the
vehicles from authorized pollution testing coners. [T applicable in case of road wanspon|.

13. Public Hearing

And Humman LHealth Issues

S. No

EC Conditions

13.1

Cecupational health survesilance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

ryency preparedness plan based on the Hazard identification and Rusk Assessioent (FIRA) and
ster Management Plan shall be tmplemented.

D3

13.3

The project proponent shall carry out heat siress analysis for the workmen whoe work in high
temperature work zone and provide Personal Protection Equiptment (PPE) as por the norms of
Factory Act.

134

Provision shall be made for the housing of consiruction labour within the site with al necessary
infrastructure and [acilities such as fuel for cooking, mobile toilets. mobile STP. sale drinking
water, medical health care, creche elc. The housing may be in the form of temporary structures 1o be
removed after the coimpletion of the project.

13.5

Pr.njr-:.ct Proponent shall make provision for the housing for workers/labors or shall construct labor
camps within/outside (company ovned land) wilh necessary basic infrastructure’ facilities ke fuc
for cooking, mobile toilets, mobile STP, safe drinking water, medics] health care, erdehe for kids
ete. The housivs may be provided in the forn of temporary structures which can be removed after
the completion of the project related infrastructurc. The domestic waste water should be treated with
STP in order to avoid contamination of underground water. '

14. Green Belt

S. No

EC Cunditions

14.1

The Project Proponcnt shall develop greenbelt in 7.5m wide safety zone all along the minc lease
boundary as per the guidelines of CPCRE in order to arest pollution emanating from mining
operations within the lease. The whole Green belt shiall be developed within first 5 vears starling
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S. No

EC Conditions

trom windward sidc of the active mining area. The development of greenbelt shall be governed as
per the EC granied by the Ministry irrespective of the stipulation made in approved mine plan.

15. Corporate Environment Responsibility

S.No

EC Caonditions

151

Action plan for implementing EMP and environmental conditions along with responsibility matrix
ol the company shail be prepared and shall be duly approved by compeient suthority. The vear wise
funds carnmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Yeur wase progress of mmplementation of action plan shall be
reported to the Mbustry/Regional Olfice along with the Six Monthly Compliance Report.

A separate Environmental Cell both at the projeet and company head quarter level, with gualified
persornel shall be set up vnder the control of senior Executive, whe will dircetly 1o the head of the

[ pikls nzation.

15.3

The company shall have u well {aid down eavirommental policy duly approve by the Board of
Directors. The environmental pelicy should prescribe for standard operating procedures to have

i proper checks und balances and to bring into focus any infringements/deviationsviolation of (he

environmental ¢ forest Awildlife norms! conditions, The company shal! have defined system of
repotiing infiingements 7 deviation ¢ violation of the environmental / forest 1 wildlife norms
conditions and / or shareholders / stake helders. The copy of the board resolution in this regard shall
be submitted to the MoEF&CT as s part of six-monthiv report.

All the recommendutions made in the Charter op Corporate Responsibifity far Ensironment
Protection (CREP) for the Mineral Beneficiation plants shal! be implemented.

15.5

The Project Proponent shall submit the fine- bound action plan to the concerned regional office of
the Ministry within 6 months from the date of issuance of envirenmental clearance for undertaking
the activities committed during public consultation by the project proponent and as discussed by the
EAC. in terms of the provisions of the MoEF&CC Office Memorandum Ne. 22-65,201 7-TALIIT
dated 30 September, 2020. The action plan shall be implemented within three vears of
comnencemnent of the projecr,

15.6

Self-environmental sudi shall be conducted anrmtally. Every three years thied party environmental
audit shail be carried out.

16. Corporate Environment Responsibility (Uer)

S. No

EC Conditions

16,1

The Project Proponent shall submit the time- bound action plan to the concerned tegional office of

the Ministry within 6 months from the date of issuance of environmenial clearance for undertaking
the activities committed during public consultation by the project proponent and as discussed by the
EAC, in terms of the provisions of the MoEF&CC Office Memorandum No.22- 65/2017-TA TII
dated 30 September, 2020. The action plan shall be implemented within three vears of
commencement of the project.

SIAHP/MIN/480155/2024

Page 12 of 17

73



74

34

5. No EC Conditions
a. The capital cost (@ Rs. 4.00 lacs per < ha.) under CER, shall be deposited in the form of
Demand Draft/ transfer of funds in the bank account number mentioned in EC letter to the
office of Director (DEST&CC), GOHP. The Director (DESTACC) may device a plan for this
purpose as per GER guidelines.
b. The project proponent shall provide onc plastic waste shredder machine to DEST& CC, Shimla
within cne month from the date of issuance of EC letter, for further distribution under CER. The
machines will be purchased from authorised’ approved sources and CMC/AMC will be assured with
supplicr for at least three years trom date of installation. The Project proponent shall be responsible
for tunctioning of the machines. The size of the shredded plastic shal! be less than 2.36 mn
Technical specifications of the plastic wasic shredder are us under:
Plastic Waste Shredder specifications (230K g’ Hr )
PARAMETER SPECIFICATHON
hMechanism type Double shaft with rotating blades
Application Shredding of RDF waste (Plastic bags, polythene, rags. leather)
rubbet cte. found in the Municipal Waste)
Shvedder capacity 250-300 Kg'hr
Machine Size Height- 4.3 &, Length- Any & Widih- Any.
ade MOC WP 45 ENOS (1arden)
Minwune hetght of hook above[70-50mm
16.2 shaft & disc

Cutpni shredded material size <2.36 mm

Working chamber 300me X 380 mm
Motor HEP 7.5HE

Fotal motor 1 Nos.

RPM of shafts 30-40

\otor make Uavells: Crompion
Motor rating LI

Total gearbox 1 Nos.

FHlopper size S00mm X 350mm
Srroctare & cover & Hopper MOCMS with paint

Exira features (ladding towal body
Supply : 3 Phase 440V- 30Hz.
Panel

Panel funclion vertond Protection, Short Cireuit protection, Tower fight, Limid

switch for safety {when machine front cover open machine 1o
top working)

Warranty

Duration [lZ months or moie
@pe under warranty ]All the spares & repair work including labor

17. Misceliancous

8. No

EC Conditions

171

The project preponent shall make public the ¢nvironmental clearance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at least
in two local newspapers of the District or State, of which onc shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponents website
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EC Conditions

permanently.

17.2

The project authorities must strictly adhere to the stipulations made by the State Pollution Control
Board and the State Government,

17.3

44) The project proponent shall upload the status of compliance of the stipulated cnvironment
clearance conditions, including results of monitored data on their website and update the same on
half-vearly basis.

i7.4

No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate € “hange (MoBF&CC).

17.5

The project proponent shall submit the environmenta! statement for each financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Fuvironment ¢ Protection)
Rusdes, 1986, as mmended subsequently and put on the website of the Company.

17.6

The project progonent shall inform the Regional Office as well as the Muuistry, the date of financial
closure and final approval of the project by the coneerned authorities, commencin i the land
develapment work and siart of praduction operation by the project.

17.7

The project proponent shall monitor the criteria pollutants level namely: PM 10, $02. NOX tambient
fevels as well as stack emissions) or critical sectoral paramneters, indicated for the projects and
display the same @t a convenient location for disclosure to the public and put o5 the wehsite of the
Lompany.

17.8

The copies of the environmental clearance shall be subnited by the project proponents to the Heads
of locul bodies, Panchayats and Municipal Bodies m addition to the relevant offices of the
Government who i turn has 1o display the same for 30 days from the date of receipt.

17.9

The above conditions will be enforced inter-alia, under the provisions of the Walter (Prevention &
Control of Pollution) Act, 1974, the Air {Prevention & Control of Poliution} Act, (981, the
Environment (Protection) Act, 1986 and the Public Liabiliy [nsurance Act, 199] along with their
amendments and rules made there under and also any ofher orders passed by the Hon hic Supreme
Court of India‘High Court and any other Court of Law relating o the subject matter,

17.10

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if

preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
At 2610

17.11

The project proponent shall submit six-monthly reports on the status of the comphiance of the
stipulated environmental conditions on the website of the ministry of Environmem, Forest and
Climate Change at environment clearance porial.

17.12

The project proponent shall abide by all the commitments and recommendations made in the
ETA/EMP report, commitment made during Public Hearing and also that during their presentation 1o
the Expert Appraisal Committec.

17.13

The Project Authorities should inform to the Regional Otffice regarding date of financix! closures
and final approval of the project by the concerned authorities and the date of start of land
development work.
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5. No

EC Conditiens

17.14

The Ministry or any other competent authority may alter/modify the above conditions or stipulatc
any turther condition in the interest ol environment protection.

17.15

Concealing faciual data failure to comply with any or submission of false/ fabricated data and of the
conditions mentioned above may reswli in withdrawal of this ¢learance and attract action under the
provisions of Environment (Protcetion) Act, 1986,

17.16

The Project Proponent shall submit six monthly compliance repotts on the status of the
implenientation of the stipulated environmental safcguards to the MOEFCC & its concerned
Regional Office. Central Polution Control Board and State Poltution Control Board.

17.17

{n pursuant 1o Ministrys O.M Ne 172.34/2012-1A 111 dated 16.601.2020 to coroply with the direction
made by Honble Supreme Court on 8.01.2020 1 W.F. (CiviTy No 142014 in the matter Common
Cause vs Union of India, the mining lease holder shall afler coasing miining operations, undertake
resrassing the mining area and any other arca which may have been disturbed due oiber mining
activities and restore the lund 1o a condition which is fir for growil of fodder, floru, fauna et

17.18

The Project Proponent shall prepare digital map (land use & land cover) oi the emire lease arca
once in five vears purpese of monitoring fand use pattemn and submit a report 10 concerned Regional
Office of the MoLF&CC,

17.1%

Any appeal against this envirommental clearance shail Tie with she National Green Tribunal, it
preferred, within a petiod of 30 days as prescribed under Section 16 of the Nationad Cireen Tribunal
Axt, 2010.

17.20

A scparate ‘Linvironmental Management Celd® with sutable qualified manpower should be set-up
under the conirol of a Senior Executive, The Senior Fxecutive shall directly report to Hlead of the
Orpanization. Adequate number of qualified tavironmental Seientists and Mining Engimeers shall
e appointed and submit & report to RO, MoEF&CC.

17.21

The concerned. Regional Office of the MoEFE&CC shall randomly menilor compliance of the
stipulated conditiops. The project authorities shouid extend full eooperation to the MoEF&CC

officer(s) by furnishing the requisiic data Jinformation / monitoring reports.

17.22

The ahove vonditions will be enforced inler-alia, under the provisions of the Water {Prevention &
Control of Pollutiony Act, 1974, the Air (Prevention & Cenirol of Pollution) Act, 981, the
Lnvironment (Proteciiond Act. 1986 and the Public Liability Insurance Act, 1991 aleng with their
amendments and rutes made there under and alss any other orders passed by the Hon'ble Supreme
Court of India/High Court and any other Coun of Law relating to the subject maticr,

17.23

1. The project proponent shall sensitize and creale awarcness among people working within the
project area as well as its surrounding area on the ban of SUF in order to ensure the
compliance of Notification published by MoEF& CC on 12/08/2021. A report, along with
photogeaphs, on the measures taken shall also be included in the six monthly compliance
report being submitted by the project proponetits.

[ 28]

. The project proponent shall ensure that mining is carried out stricily in accordance with the
approved mining plan failing which strict action under Environment (Protection) Act, 1986
will be initiated against the proponent and environmental compensation shall be imnposed as
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EC Conditions

per orders of Hon'ble NGT dated 19.02.2019 in the matrer of OA No. 59372017 (W.P.)
{Civil} No. 375/2012).

3. The Department of Industries, [fimachal Pradesh shall ensure that the mining is carvicd out
strictly as per the Terms & Conditions of the Environment Clearance.

4. The Geological Wing of the Department of Industries, Himachal Pradesh and Project
proponent shall ensure that the mining ouside the riverbed on Pana Land/ Khatedari Land be
granted when there is possibility of replenishment of material. In casc, there is no
replenishment then mining lease shall only be granted when there is no riverbed mining
possibihity within 3 KM of the Datta Land/ Khatedari Tand,

L]

- The Midterm review of hill slope miming activity shafl be undertaken in cast of any
deviation from terms and conditions of ECY Mining pian the £C shall be withdrawn along
with environmental compensation imposed as per orders of How'ble NGT dated 19.02.2619
n the matter of OA No. 59372017 (WP} (Civil} No. 37572012).

6. The project proponenr will ensure that no harm to the adjoining Iand or environmental
degradation is caused duc to nining activitics and the mining activitics are undertaken

strictly us per approved minin g plan.

- This Environmentat Clearnace shall hocome aperational only afler receiving iormal Forest
Clearance (FC'} under the pravision of Forest Conservation Act, F9R(), if applicable to the
Project.

17.24

The project proponent shall ensure that the mming activity is carried out afrer leaving the required
buffer zone and distance from existing habitstion/village. Measures will be taken o protect the
nearby habitation from noise, water and aiy pollurion.

17.25

Plantation of saplings shall be carried out in the carmarked 33% greenbelt arcn as 2 part of the tree
plantation campaign "Fk Ped Ma Ke Naam” and the detatls of the same shall he uploaded n the
MeriliFI! Porad {hitps-//merilife.nic An).

al EC Conditions

Annexure 2

Dctails of the Project

Particulars Details
Nu.
Extraction of Sand, Stone and Bajri by Sh. Pawan Kumar Prop: M{s New Mahadey
" Details of the Project Stgnc Crusher from Khasra No. 1164, 118042 over an area of 02-02-21 Hectares
(Hill- Slope) located at Mohal Mandwara, Mauza Marwari, Tehsil Ghanari, District
Una, Himachal Pradesh

SIAHP/MIN/480155/2024
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o

Particulars Details
Ne.
Latiiude and
b Longiwde of the | 31.81791370470521,75.96081044131 50 31.81969641178249,75.96279495054733
project site
Nature of Land involved " Area in Ha
Land Requirement Non-Forest Land (A) 0
c. {in Hz) of the preject .
or activily Forest Land (Bj)
Toiui Lund (A+B) 20221

Date  of  Public . D . '
d. o . Publiv consultation for the project was held oy
Consitltation .

Rehabilitation and
e. Resertloment {R&R)Y + NO
invalvernaent

i, Project Cost{in facs) 23
. PP Cost i lacs}
L. timployvment Details

|
Name of the Mineral fo be | Classification of mineral Production capacity in
. . Remarks
mined ‘ {Major/Minor| MTPA
Sand, Stone & Bajr |1 Minor 62460.0

Signature Not Verified

Digitally Signed by : D C Rana
Member Secretary fSEIAA

Date: 06/03/2025-]
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FORM OF MINING LEASE DEED FOR MINOR MINERALS
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the Governer, Himachal Pradesh, acting through the Director of industiies, Himacha! Pradesh

{hereinafter referred to as the 'Government’ which expression ghall wnere the context so admits.
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-

nelude the successors and assignees) of the one part and Sh. Pawan Kumar S/0 Sh. Chirit
Ram. Prop. Mis New Mahadev Stone Crusher, Rio Ward No. 1. Mawasindhian, Tehsit Ghanari,
Distt Una, H.P. (Hereinafler refarred fo as the ‘lessee’ which expregsion shail where the context
S0 admils, include his heirs, execuiars, administrators, fépresentatives and permitteq
assignees) of the other part, _

WHEREAS the Lesses has applied to the Government in accordance
with the Himachal Pradesh Minor Minerais {Concession} and Minerals (Prevention of legal
Mining, Transportation and Storage) Rules, 2015 (heteinafter referred o as the ‘said Rules’y for
grant of mining lease for extraction of sand, stone & bajri, for use in proposed Stone Crusher
under name & style M/s New Mahadev Stone Crusher in respect of the lands hereinafter
described in Ciause {b) and has deposied with the Government the sum of Rs. 25000/
(Rupees Twenty five thousand) only as security. (And whereas the fessee is in possession of 3
valid Certificate of Approval}; and

Now, therefore, ihis deed witnesses and the parties hereto hereby agres
as follows -

14a) In consideration of the rents and royalties, covenant and agreement heremnatter
contained and on the part of the lessee to be paid, observed ang petformed, tha
Government hereby grants  and demises unto  the iessee  all  [hose
mines/bedsiveiris/seams of extraction of sand, stone & bajrt thereinafter referrad to as
the ‘'said minor minerals’) situated, ljeing and being in or under the iands which are
referred to in ¢lause {b} together with the 'liabiﬁtées, powers and privileges to be executed

of this leage.

{b) The area of the said lands is as follows:
Ali that tract of lang situated at Mohaf Mandwara, Mauza Marwari of Tehsi Ghanari,
District Una, H.p. bearing Khasra Nﬁ!'nbefs 1164 (01.12-g9 hects.} & 1180/2 {0-89-
32 hects.), totaling an area of 2-62-2% hects. {Pvt. tand, hin slope) or thereabouis
delineated on the fevente map {Tatima) or site plart hereto annexed and bounded as

foilows:
Onthe Northby [y o J c.;;f S é.:.xia_vf Ol d P oollen,

Cn the East by { o Sh g et o 5’}.3,/2 3 o Heig

Onthe West by _ /o . / o b uig_z.lev,ﬁ‘ﬁy{ I

{hereinafter referred io as the “said lands' or leased area’y,

~
. -
i Diroctor of Indusirleg
5 Fiivachual 84 Niesh

N ™™ n

Sub Fe totror,
Ghonari, Bisirin Una (H P
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The lessee shall hold the premises hereby granted an¢g demised from me& O“Hr day
of Wl gTQb , 2025 for the term of 10 years or as per mineral reserve estimated
'm_ the approved mining plan & Envirortnent Clearance whichever is earlier and iess,
subject to condition that the jessee shall renew/submit the Environment Clearance aftar
expiry of its petiod as the Envimnm'ent clearance issued vide EC identification No.
EC24C04108HPS5333670N, File No. HPSEIAAIZ(24/1134 dated 06.03.2025 is valid upio

5 years of uptc ihe dale of valid mining plan whichever is earlier and thence next
ensuing. '

PART - |

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED 8Y THE
LESSEE {§}

The following iiberties, powers arid privileges may be exercised and enjoyed by the

lessea(s) subject to the other provisions of this lease deed:-

To enter upon land and search for win, work eto: Liberties and power at all {imes
during the ierm hereby dermsed to enter upon the said lands and to search for mine,
bore, dig, drill for win work, dress, process, convert, carry away and digpose of the said
minot minerals,

To sink drive and make pit, shaft and inclings ete.: Libetty and power for or in
connection with any of the purposes mentioned in this clause o sink, drive, make,
maintain and use in the said langs and pits, shafts, inclines, drifts, levels, waler ways,
airways and other works (and lo use, maintain, deepen or extend any existing works of
the like nature in the said lands).

Yo bring and use machinery, equipments: Liberty and power for or in connection with
any of the purposes ﬁnentioned i this clause 1o erect, canstruct, raintain and use on of
under the sai¢ lands any engine, machinery, plant, dressing floors, furnaces, coke
ovens, brick kiins, workshops, store-houses-banglows, godowns, shed aﬁd other
buildings and other works and conveniences of the like nature on or under the said
lands. '

To use water from streams, etc.:  Libery and power for or in connection with any of
the purposes mentioned in this clause but subject te the rights of any existing or future
tessees and with the written permission of the Collector to appropriate and use water
from any streams, water courss, springs of other source in of Upen the said lands and to
divert, step up or dam any such strean; or watercourse and collect or impound any such
water and to make, consiruct and maintain any water-course, cultivated land, vilage
puiidings or watering places for livesi:o:ék of a reasonabls supply of water as before
accustomed nor in any way to foul or pollute any streams o Springs.

Provided that the lessee shall not interfere with navigation in any navigable stream nor

shail divert sugh stream without the previous written pecmission of the Govemment

-~

VY, L Dir=ctor of Intfusinice
l\ S!..ﬂb l{s;rar{_
Uhanare) Bigiviet Ung (B, s\

81
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RESTRICTIONS AS TQO THE EXERCISEOF T
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4.

To fell undergrowth and utilize timber and trees, etc.: Liberty and power for or in
cannection with any of the purposes mentioned in this lease deed, to clear undergrowth
and brush-wood. Lessee shall not feil any trees or timber standing or found on the said
lands without obtaining prior permission in writing from the concerned Competert
Authoarity in case of the forest area as per requirement of the Forest Conservation Act,
1980, ' _

To get building and road materials, etc.: Liberty and power for o in connection with
any of the purposes, mentioned in this iease deed, {0 quarry and get stones, gravel and
other building and road materials and ordinary ciay and ta use and employ the same and
to manufacture such clay inio bricks or ties and to use such bricks of tiles but not to selt
any such matesial. bricks, tiles. '

To use land for stacking purpose: Liberty and power to enter upon and use @

. sufficient part of the surface of the said fands for the puUrposes of stacking, storing or

depoesiting therein any produce of the mines and works carried on and tocis, equiprnant

and other materials needed for mining operations.

HE LIBERTIES BY THE LESSEE

PART-H

The liberties, powers and privileges granted under Parl-l, are subject o the following

restrictions and subject 10 the other provisions of this lease deed:-

1.

4,

No mining operations within the limit of public works etc.: The lessee shall not carry
on. or allowed to carried on any mining operation at any point with in a distarice of 10C
thundred) metres from any railway ling except under and in accordance with the
previous written permission of the Raiiway Administration, two kilometres from the limits
of Municipal Corporation/Commitlee, cne kilometre from the limit of Nagar Panchayat or
100 {hundred) metres from National Highway!Express way or 25 {twenly five) metres
from Stale Highway or 10 (ten) melres-from other roads of 50 (fifty) metres from any
reservoir, canai or bisiidings or inhabited sites except under and in accordance with the
previcus permission of the Competent Authority. The Railway Administration or the Joint
Inspection Commitiee may in granting such permissions, impese such conditions as may
deem fit. ' '
Notice for surface operation in fand not already in use: Before using for surface
operations on any land which has not already been used for such operation, the lesses
shall give fo the Director of Industries, Himachal Pradesh and the Mining Officer, two
caiendar months, previcus notice in writing, specifying the situation and the extent of the
land propesed to be so used and the purpose for which the same is required.

Not to use the land for other purposes: The iessee shall not cuitivate or use the land

for purposes other than those specified in the lease deed.
Use of Mechanical Excavator for Mitiing: The coilectionfifling of mineral from the

riverbeds with the help of tyre mounted ioader with backhoe upto 80 Horse Power shail
not be traated as mechanical mining and the use of such loader shal! be allowed with the
permission of the Director after deposiling fee and security as specified in the First

N
-

Uirector of Indueising

Hinsuchal frudeats

Scheduie with the conditions as specified in the Rules.
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-5.

The excavation/di
ation/diggin - .
treated as me 9¢ing of minerals from riverbed with excavalor shall be

chamcal minj i
necessary statutory f ing for which the mineral concession holder shall obta all the
fy Ciearances from concermed departments prion to the permission

from the Diract
of iti
e N after depositing fee and security as specified m the First Scheduts with
conditions as specified in the rutes,

The lease holder may use excavator in hit slope mining with the

permissi = i
_ ion of Geslogical Wing and after depositing fee and security as specifiad in the
First Schedule.

5. Mining Plan; The lessee(s} shall carryout mining operation in accordance with the

approved mining plan.

PARY — it
COVENANTS OF THE LESSEE

The lessee hereby covenani{s} with the Government as follows. -

1. Rate of Royalty: '

(a)  The lessee shall pay royalty on.the quantity of the said mincr mineral removad
from the leased area in advance at the rate specified in the Second Schedule.
However. as and when the #imestone is supplied by the lessee to the Indusisies
other than lime-kiln, royally shall be paid by the lessee for imestone as major
minerai, whichever is more.

{b} Mede of determination of sale price at the pit's mouth: The sale price of the
minor minerals at the pit's mouth shall be the current market price for the minerai
of the same grade less~
{i) Transport charges from the mine head to the nearest rail head,

{iy Railway freight from the rail hea to the markst; and:
(i} Estimated handiing ché'rqgs and other incidental expenditure not
exceeding five percent of thé market price.

{c)  For caiculating the royaly, the lessee shall submit by the 10™ of every month to
the Mining office, a retum in Form-G' giving the total quantity of minor minerai{s}
raised and dispatched from tha leased area in the preceding calendar month and
its value and in case of ﬁiiherai based industry the monthly electricity
gonsumption bili and others requisite details also. Jf the lessee does not depost
royaify due for the preceding' month by 10™ of month. 24% per annum simple
interest will be charged for the defautt period after 10" of month.

2 Surface Rent: - The Iessee shall pay for the surtace area occupied by him, surface rent
at the rate of Rs. 26000/ per hecta'ré per annum in two half yearly instaliments. No
surface rent shall be chargad in the privat'e lands.

3. Dead Rent:-The lessee shall aiso pay for every year, yearly dead rent at the rate as per
Third Schedule per hectare and part thereof per annum:

Provided that the lessee shall be fiabie 1o pay the dead rent or royally in respect of each
mineral, whichever be higher but ot both, ™ '
N v e
o - ; r
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-

Working of newly discovered minerals: I any minor. mineral, not specified in the
lease, is discovered in the leased area, the lessee shall report the discovery without
delay to the Government and shall not win or dispose of such minor mineral without
obtaining a lease therefere. i he fails to apply for such a lease within 6 months fram the
discovery of the minor minerai, the Government or the authorized officer may give the
lease in respect of such mineral to any oiher person.

To commence mining operations within one yaar and carry them on properly:
Unless the Government for suﬁ?cieal cause permits otherwise, the lessee shall
cominence mxining operations within ang year, fram the date of execution of the lease
deed and shall thereafter conduct such aperations in a proper, skiful and workman like

Manner,

EXPLANATION:

For the purpase of this clause 'Mining Operation’ shafl include the
erection of machingry, lying of a tramway or construction of a road in connection with ihe

working of the mine.
To erect and maintain Boundary Pillars, etc.: The lessee shafl, at his owi expense

erect and at al times maintain and keep in good repairs boundary marks and piliars

according to the revenue map annexed to the lease.

"Accounis: The lessee shall keep COrrect accounts showing the quantity and other

particugars of all minerals obtaingd frorn the rines and the number of persons employed

therein and a complele plan of the mine and shall allow any Officer authorized by the

Himachal Pradesh Government of the Ceniral Government in that behalf 1o examine at

any time any accounts and records maintained by him, and shalf furnish to the Hirnachal

Pradesh Government or the Ceniral Governmant with such information and returns as i

may require. t

To aliow facilities to other iessees, etc.: The lessee shall allow existing and future

licansees or lease holders/contractors of any land which is comprised in of adjoins or is

reached by the land, held by the lessee, 'reasonabie facilities for access therelo.

To allow entry to Gfficers: The !essee shall allow any officer authorized by the

Himachail Pradesh Government and the Central Government to enter upen any buiiding,

excavation or land comprised in the lease for the purpose of inspecting the mines.

Returns - The lessce shall,- :

{a) for caiculating the royafly the lesses shall submit by the 0™ of every month to the
Mining office, & retum in Form-'G’* giving the total guantity of minor mineral(s) raised
and despatched from the jeased a_r'ea in the preceding calendar month and its vaive
and in case of minerat based industry the monthly electricity consumption bl and
other requisits details also. If the lessee does not deposit royslty due for the
preceding manth by 10" of every month, 24% per annum interest will ba charged for
the default period after 10" of manth.

{h) The lessee shall also furnish by the 15" Aprii, every year to the Director of and other
Officer {s) specified in the jease deed, a statement giving information in Form-H’
regarding quantity and vaiue of minor minerals (s) obtained during the last financial
year, avemge number of reguiar labourers employed {men and women separately),
number of accidents, compegsation paid and number of days wo\rked and wages

paid to hem separately.

oshen ) et or o du‘é

Hitisamerkied K‘m‘k&h
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13,

14.

15.

16.

17.
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To strengthen a N

salisfacnjﬁ o m::‘j::zzr: tha mines: The lessee shall strengthen and supporl to the

sch sirenglhening or s ernmernt, any part of the mine which in its opiniorn, requires

reservoir, tank, canal sca:: port for the safety of any raiway. bridge. national bighway.
' ' ' or any other public work or buildings.

Information fo i i
r using explosive: The iessee shall immediately gve an wformation in

3 . y
Form.¥ for use of explosive as soon as--

{{i)) :Ee workings in the mine extends below superjacent grount;
e depth of any open cast excavation measurec from its highest 1o the fowest
point reaches six meires; '
{c) the number of persons employed on any day is more then S0ffy}; and

{d) the expiosives which are used.

- Maintenance of Sanitary conditions: The lessee shall maintain sanitary conditions in

1 area held in by him under the lease.,

To pay compensation for damége_ and indemnify the Government: The
lesseellessees shall make and pay si.mh reasonable satigfaction ant compensation as
may be assessed by lawiut authority in gccordance with the law in force on the subject
for ail damage, injury oF disturbance which may be done by him/hem in exercise of e
powers granted by this lease and shall indemnify and keep ingemnified fully and
compietely the State Government against all claims which may be made by any persan
or persons in respect of any such damage. injury of disturbance and & costs and
expenses in connection therawith.

Abiding by ruies: The igssee shall abide by all existing Laws {Acts} and Rules made
thereunder enforced by the Government of India or the Himachat Pradesh Government
and all such other Laws {Acts) of Rules as may be enforced from time 1o ime in respect
of working of the mine and other matiérs affecting safety, neaith and convenience of the

employees of the lessee or of the public’

To report accident: The jessee shall without delay report to the Depuly Commissiona!

of the District consemed and the Mining Officer or any other officer authorized by him,
any accident which may occur at or in the leased area.
Detivery of possession of Land and Mines on the surrenter ot sooner

determination of the lease: At the and or sooner determination of surrender of the

fgase, he lessee shall deliver up the said lands and all mines (if any dug therein) th a

propey and workable state, save in respect of any working as to which the Government

might haéve sanctioned abandonment.
\

¥ /
Sl ochag F\Rdelh

Sub c,:sz::‘dl;,.
Chanord Distrivs Una (H.P}
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Yo provide weighing machine: The fessee shan

) pravide and at st
near the pithead at which the said mineral sh e koep at or

3l be brought to bank a properly
shall weigh or cause to be weighed
s from time 1o time braugit to bank soid, exporied and

constructed and efficient weighing machine ang

ascertaned ; ; .
by such means of the saig miNor minerais, ores, products, rased, solg,

exported and converted during the previous twenty four hours to be entered in the books
of accounts, The Jessee shall affow the Government at aff times during the said term to
employ any person or pessons to be present at the weighing of said minor minerals as
aforesaid ang to keep accounts thersof and to check the accounts kept by the Lesses.
The lessee shall give 15 {fifteen) days previous notice in writing to the concemed Mining
Officer of every such measuring or weighing in order that he or some officer on his
behaif may be present thereat

To secure pits, shafts, not fill them up: The lessee shall well and properly secure pits
and shafts and will not without permission in weiting willfully close, fill up or check any
mine or shafts.

Not to enter upon or to commence operations in the forest land: The lessee shall
not enter upon or commence any mining operations in forest land comprised in the
leased area except after previously obtaining permission in writing of the Competent
Authority. '

Te respect water rights and not injure adjoining property: The lessee shali not injure
or cause to detericrate any sources of water, power or water supply and shaé not in any
other way render any spring or stream of water unfit to be used or do anything to injure
adjoining fand, villages or houses.

Stocks lying at the end of the lease: The lessee shall on the termination or soener
determination of the lease remove all extracted minerats from the\premises of the leasagd
argas within three months and thereafter.ail extracted minerals in the said tands left over
incisposed, after the termination or determination of lesse shall be deemed 1o be
property of the Governmeant. o

Payment of Taxes: The lessee shali duly and regulariy pay to the appropriate authority
&l taxes, cesses and local dues in res;ie’ct of the leased area,

PART-IV
RIGHTS OF THE STATE GOVERNMENT

Premature Termination of Lease: Where the State Government is of the opinion that it
is expedient in the interest of regulation of mires and mineral development, pressneation
of naturai environment, control & floods, prevention of pollution or to avoid danger to
public health or communication or to ensure safety of building, monuments or cther
slructures or for such other purposes, as the State Government may deem fit, it may, by
an order, in respact of any minor mineral, make premature termination of mining lease
with respect to the area or any part thereof covered by such lease:-

Provided that no order making a prematire termination of & mining lease shall b2 made
except after giving the holder of the lease a rgasonable oppartunity of being heard.

sirstor of 1 st_f(c:'

. :f_\\l'."'ht'.l&mcw
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The Gov ,

dmerm?g::::‘;’;;:‘:;e:i:ter.mlne mé lease; The Government shall have the right

days from the date of r E-N Ing a natice on the lessee (o pay the dues wilhin 30 {ihrty)

e o s eceipt of the notice. If the dead rent or royalty or surface rent

date fixed in aihz F:::ie{ by the lessee is not paid within 15 (fifteen) days next afier the
. ; of payment of the same, Government of any other officer

althoriz i i bhi
ed by it in this behalf may aiso at any time after serving the aforesaid otice.

enter upon the said premises and distrains all or any of the minerals or movable property

therein and may carry away, detain or order the sale of the property 5o distrained, of 50
much of it as will suffice for the satisfaction of the rent or royalty dus and all costs and
axpenses occasioned by the non-paymert thergof,
Determination of lease in public interast; The Govemment may by giving 6 .(six)
months’ prior nolice in writing deiermine the lease if the Government congider that the
area under the lease is reguired for establishing an industry benefigial to the public in
case of Government land: :
Provided that in the state of Nationai Emergency of War the lease may be determined
without giving such notice. o
Right of pre-emplion: The cherm"lerit shall from time 1o tme and at all times during
the term of lease shall have the right {to be exercised by notice in writing to the lessee af
pra-emption of the said minerals and all progucts thereof lying) In of upen the said lands
hereby demised of eleewhere under the contral of the lessee and the lessee shail daliver
all minerals of products thereof to the Govemment at curent market rates in such
quantities and-in the manner, at the place specified in the nolice exerGising the said
right. '
Penalty for not allowing entry to Ofticers: |f the lessee of his transigree or assignee
- does not allow any antry or inspectioﬁ' under clause (9) of pan-lll, the Government may
cancel the easé and forfeit in whole or in part the sacurity depasit paid by the lessee
undes rule 45 of the Himacha! pragish Minor Minerals (Concession) and Minerals
'(Prevemion of legal Mining, Transportation and Storage) Rules, 2015,
Acquisition of land of third parlies. a'nﬂ compensation thereok: In case the occup;:er
or owner of a land in respect of which minor minaral rghts vest in the Govemment
refuses nig cansent io the exercise of the right and powsrs, raserved to the Government
and demised to ihe [essees of coniractors. as the case may b= the lessees ar
contractors shall repast to the Government and shalt deposit with it the amount offerad
as compensation and i the Govermnment is satisfied that the amount of compensation
offered is fair and reasonable or ¥f it i not 50 satisfied and ihe lessee of contractor shall
have deposied with it such furthes améun! as the Government shalt consider fair and
reasohable the Governmant shall order the aecupier to allow the |esses or comtractor 10
entar the tand and to Carry eul such opetations a3 may be necessary for the pufposés
\rs assessing the amount of such compensatian, the Government shall be guided by the
principles of Rigit 10 Fair Compensation and Transpatency n Land Acquisition,
Rehabilitation and Rre-settiement Act, 2013 (Act No. 30 of 2013).

A :
L - T
. s e mgor O il
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then every such’notice ghall ba sent

Cancellation. The lease ghay b6 fintac -

Leases to work the ming for
Sanction of the Competent Authori
Notices: Every notice by these

ices and if thare shall have been no such appointmant
te tha lesses by registered post addressad to the
is lnase or at such othar address in India as the
lessee may from time to tims in writing io the Government dasignate for the receipt of
notices ang SVery such services shall be geamed to be proper and valig service upon
the lessee and shall not be questioned 0 chalienged by him/them,

Recovery: Without prafudice to any other mode of recovery authorized by any provisian
ot this lease or by any faw, all amounts, falling due heraunder against the lessee may be

lessee ot the addregs recordsed in th

recovered as arrears of lang revenueﬁhder the law in force for such recovery,

Forfeiture of property: The lessee should remove his property lying on the said lands

within three months atter the expiry of sooner determination of the lease or after the date

from which any surrender by the lessee of the said lands under ruie 22 of Himachal

Pradesh Minor Minerais (Concessibn) and Minerais (Prevention of liegal Mining,

Transportation and Storage} Rules, 2015 becomes effective, as the case may be The

property left after the aforesaid period of threa months shail vest i the Government free

from all encumbrances and may be sold or disposed of in such manner as the

Government, shall deem fit without iiabifity to pay compensation therefore, to the lessee.

Security and forfeiture thereof:

(&) The Government may forfeit t}iei'whale or any par of the security amount of
Rs.25.000/- deposited by the lessee on breach of any covenarnt to be performed
by {he lessee under this lease deed.

{b} The rights conferred by this 'n_::!ause shall be without prejudice to the rights
conferred on the State Governmedit by any other provision or this fsase or by aﬁy
law.

(€} On sush date as the Government may appoint within twelve calerdar months
after the expiry of this lease the amount of security deposit paid in respect of this
lease shall be refunded to the lessee in case there fs Ao viclation of terms &
canditions of this lease deed. No interest shall run an the securlty deposit,

Survey and demarcstion of the area: When 2 mining lease is granted by the

Government, arrangements shalf be made, if necessary, al the expense of the iessee,

for the survey and demarcation of the area granted under the lease. The lessge shall

have to bear actual expsenses of the staff deputed for the wark. Aciual expense wil
include traveling allowances and daily alowances and safary of staff plug 10 percent as
instruments charges.

Rights of lesses to detarmine the lease: The lessee may determine the isase at any

time by giving not less than six calendar menths notice in writing 1o the Govarnment after

paying all putstanding dues of the Government, N
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Applicability of ruies: The lesses ghai

i Al
{Development & Reguiation) Act 1857
Act. 1952, Himachal Pradesh Minar M

work i i
) | ac;ordmg to Mines and Mingrais
e Metalifurous Mines Regulation, 1963, Mines
fies, i ‘

ais {Concession) and Minerals {(Prevention of

8ge) Rules, 2015, Himachai Pradesh Minor Mineral

fliegal Mining, Transportation and Stor
Policy, 2013 inciuding other ruie of aw appl

g iCaide from time to b i
] ime. Th
Ry provisions of Act or s sub-ordinate logist I

The lessee shall deposit demarcation expe a:{:_n sh'ail emount m cancelatian of contract.
By the Department and the lessee shall : tn ture fdmarcanon ieeds o e aried ot
area is qo! conducled from the Revenu:;r mi}and c'my e e Semaeaton o
officials and boundary pilars are rai epariment in the presence of Depédmaatal
raised.
ZZ:J::E;:ZZ?: ::r;’:i:nzxp.enses arect and a:t aJII times maintain ar.1d keep in.good
pillars necessary io indicate the demarcation shown in the
reverie record annexad to the lease deed. Mining operation shall only be ailowed afier
gelting a ceriificate from the concemed Mining Officer that demarcation of the area has
beeh done as per the plan and that concrele boundary pillars of atisast 3 feet height
have been raised.
The warking in the leased area afier the expiry of every five years after the grant of
mining lease may further be allowed by the State Geologist on the basis of review and
recommendations maste by the GeologistAssistant Geologist after inspaciion for the
purpose and afier having being satisfied that the leased area has been developed by the
lessee i @ scientific ranner and is paying all Government dues on regular basis. The
iease holder shall submit an applicalion for review of warking on the jeasa area bafore
six months of expiry of every five years. On review, if it is found that lessee has not
developed the leased ares in a aystematic and scientific manner as per the provisions of
Mining Plan and he is in arrears of Government dues, the lease shail be liable fo be
terminated prematurely after affording an ‘opporiunity of being heard.
The iessee shall have to submit a plan with Mining Officer far approach road in order to
give a reasonable & shorest approach to the mine and to the mines of adjoining
lessees. '
The lessee shall do mining in 2 scientific and systemalic manner, ang to ensure the
5ame.

{&) Dumping sites for mine waste and top soil shall be provided in such a way 80 that

there is no damage 1o the adjoining land and the same does not roll down the

siope. Top soil shall also be used for afforestation purposes in the batren/
exhausted pits. -

{b} Diversion dams and other engineenng sinictures as advised by the Department

from lime to time, at different suitable sites shall be got erected to arrest and

channelise the fiow of water and also to aveid srosion of the land, causing
siitation of nearby nalural water bodies

{) The loading/unloading points it the mine areas shall be developed in such a way
that no hirdrance is caused !0 the traffic and no material is stacked within the
acquired width of PW.0. road,

) M provautions shall be taken o check air pollution, water pofiution and naise
pollution, as per the standards of H.P. State Pollution Gentral Board. Funinel, e

jessee shall obtain the consent of H.P. Siate Pollution Control Board under the

provisions of Water Act, 1974 and Air Act, 1581,
vt

B .. ortor of L s
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15,
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1) Visual impact Zais
contiofled by ung
areas and in the a

ed cfue to dug-out
entaking afforesta
Feas where no wor

T areas and waste dis
Y ON workad out g
kifg s proposed.

posal areas shall he
Feds. waste disposal

f Labour [ i
. pluzgsa;t:ja{lelvbe provtdgd wtth_saf&ty equipmenis like boots, helmets topes
en nose filters. Sife services iike rest sheiter, drinking water anci

first aid facilimes shail also be provided at the mining site.

The lease shall be cancelied/determined by the granting authority in case of viotation of
any provision of the Himachal Pradesh Minar Minerals {Concession) and Minerais
{Prevention of Hlegal Mining, Transportation and Storage; Rules, 2015,

The lessee shall pay royaity on the Scheduled rates as specified in H.P. Minor Mineral
{Concession) and Mirerals (Prevention of lliegal Mining, Transportation and Storage)
Rules, 2015. The reyaity shall be charged on the basis of actuat production which will be
computed based on consumpticn of electricity and other measures. In case the lesses
doas not pay royalty in time i.e. by 10" of next month alongwith monthly retusn on Form-
G, simple interest at the rate of 24%(twenty four percent) per annum shail be charged
for defauit period.

Tha tessee shall have to pay the dead rentsurface rent as per fhe provisions contained
under the Himachal Pradesh Minor Minerals (Concession) and Minerais {Prevention of
llegal Mining, Transporation and Storage) Rules, 2015.

No approach rf;ad from P.W.D. mad shali be alowed to lease area, uniess
iessenfoontracior obtains written pemission from Executive Enagineer, H.P PW.O for
making read leading to alf intake placds from the PWD roads.

The lessee snall be bound to pay Rs. 5f- per troiley and Rs. 10/- per truck on extraction
and export of sand, stone & bayri 1o the concerned Gram Panchayat through the Miriing
Officer, Una. Additionally, lessee shall be bound to pay EV charges, Milk cess and other
taxesfcharges applicabie to him as per provisions contained under the Himachal
Pradesh Minor Minerals (Concession) and Minerals (Prevention of lliegal Mining,
Transpedation and Storage) Rules, 2015 amended from time to time.

If necessary, the lessee shall haveto erect check dams and other retaining structures to
sheck the banks or seil erosion duing mining activities.

~ The lessee shali work in the mining jease area as per the conditions stipulated in the EIA

Ciearance issued by the State Level Environment impact Assessment Authordy,
#imacha!l Pradesh vide EC kentification No. EC24CO10BHP5333679N, Fie No.
HPSEIAAIZ024/1134 dated 06.03.2025 and restrict the production as per Mining Flan
and Envirgnment Clearance, whithever is less,

The lesses shall oblain consert to establish & consent to operale from the H.P. State
Poliution Control Soard before start of mining operations, separately unger the consant
mechanism,

The lessee shall be bound to comyty with all the directions and instructions i any issued
by the Hon'ble Supreme Gourt/High Cpum’NGT as well as by the State Government from
time to time with regard to mining geration and stone crusher.
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Yho kssnea ghal o :
Wb Gany oul mining operations in the lease area sirictly ia
spprovod Mining Pisn and an por Himachal Pradesh Minor Mi ? oo win
iherais {

M s (P ; : . y Concessi
st (Provention of iegal Mining, Transportation and Storage) Rul 20%8!%3 e
uigs, 15

H@ lesinoe shall carryou mining opoerations with the prior congent of land

Gi:!% of abjechion, Il any, raised by the local residents or songerned land 02:::::
!ti.g&;i d o mining operation in tha lease area, ontire responsibiilly to sattle the same uin'i:
b of the kssses and shst indomnily the State Govi. from hird party claim

No yuarrying opeation or mining shail carriod on o permitted to be carried on by the
Minoral Concession holdor uplo any powt wilkin five meters from the outer periphery of
additindng Yand as o suloly zane.

Fhe lenst holtder shall not storeistack any material in the acquired width of PWOD road
without the spocihe parmission of the competent authority.

No stoop slope should s lelt during culting ingtead, slope if remained. should be kept
goitie anough o provent e flow of any wastage. The lessee shall take adequate steps
to control and chock soil erosion, debris Now oic. by ralsing various engineering
struciurg.

Dumping of the waste should be dony in earmarked places as pef the Mining Plan,
fowever: it is better 1 dump the waste into deep places having low heights to give a

unifonn shaps 1o the Wpography of the area.

The lesses shil relainfomploy consultant to carryout mining operation in accordanca 10
approved mining plan as par provision of Rule.

The lossea shall pay aif the applicable taxesfiunds in eu of mineral concession ie.
tunds 10 the lease areq to the District Mineral Foundation etc.

No mining operation shall be alipwed within the safe distance from public/Private

propeny/struclure/scherie afc. i uny, axists neariwithin the lease area.

tio mining shall be alowed near habitation, where it is likely to cause noise beyond the
porrmssibie finit and vibration problems','due to bipsting or operation of machinery.

No biasting shall be rasoried 1o witheut taking proper license under the Explosive Act,
1984,

The lasses shall establish minerat based indusiry i.&. stone crusher within ona year from
ihe issuance of grant arder.

Water sprinkling shall be camied out on approach road during transporiation the materiai
fron mining area.

The lessee shali nol disturb/darmsge the source of axisting water supply scheme and its
structuze during mining activities.

Tha lesseo sholl have 1o nake the necessary arrangemaernts with the owners of and

private/Govt. for the iransportalion mineral from lense site towards crushar site at its own
laved. ’

The lessas shall ali tme maintain the intake point from PWD road {Marwar-Dauiaipur

Foan) ang wii nol ply 1w huovy sehivio sarrying fintehed produstmachinary ihracgh the
sinall village road.

N
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tr o nnchad H&c
Sub Wepiatrurn,
Ghandri, District Usa GLPS
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et of diegal Miveg, dransportation and Storage) Hulos, 2015 the fssses shai
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NN | '
£ e g lease deed will be oxocutod at the ca pltal of the State of Himachat Pradesh
et W the provigons of Article-228 of the Canstitution of tndia. 1i is agreed upan by
e lessee and the Slale Govl. that in the event of any dispute in rofation to the arsa
Lot miung Rease, conditions of the fease deed and in raspect to alf matter tauching the
seizbonship Of the lessee and the Slate Sowl. suit of potitton shall be filsd in the Civil
Court at Shimds and s hereby exprassly agroed that neither Party shall file a sud or
appeal bang action at any place cther than the Court named above §e. Shimia,
43 For the pupose of stamp duty, the anticipated myally from the demised mnd s
Ri.49,06 S004Hpar annun
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No Udyog-Bhu(Khani-4)laghu-21112023 .. [ S1 2,
Government of Himachat Pradesh '
Depaitment of ndustries

"Geolagical Wing®

Dated. Shimla- 171001, (}7_{ . 2024

To I
\__,.// §h. Pawan Kumar Sjo Sh. Chint Ram,
Prop. M/s New Mahadev Stong Crusher,
Rio Ward No 1, Village & P.O. Mawasindhiar,
Tehsil Ghanari, Distt. Una {H.£)

Subject:- Approval of Mining Plan of area applied for the grant of mining lzase for
extractlon of sand, stone & bajri from Khasra Nos. 1164 & 1180/,
ineasuring 02-02-21 hects. {Pvt. land, hill slope) falling in Mohal Mandwara,
Mauza Marwari of Tehsil Ghanari, Distt. Una, H. P. for which Letter of intent
has been issued on 05.03.2024

Dear Sir,

in exercise of powers conferred by Rule 36 of Himachal Pradesh Minor Minarals
{Concession) and Minerals (Prevention of lllegal Minng, Transpostation and Storage) Rules 2015, t
hereby approve the above said Mining Plan for the purpose of obtaining Environment Clearance of the
area applied for grant of mining lease for which the letter of Intent has been issued on 05.03.2024. The
mining plan is approved for a peried of five years from the date of execution of mining lease deed. This
approval is subject to the following condiiens: -

1 That thé Mining Plan iz approved without prejudice to any other laws applicable 1o the mine/area
from time to time whether made by the CentraiiState Government or any other authority.

2. That this approval of the Mining Plan dees not in any way imply the approval of Government in
terms of any other provisions of the H. P. Minor Minerals {GConcession) Revised Rules, 1971 now
repealed as Himachal Pradesh Rinor Mineral (Concession} and Minerals {Prevention of |legat
Mining, Transporation and Storage) Rules 2015 or any olher laws including Forest
(Conservation) Act, 1980, Environment Protectian Act, 1988 and the rules made thereunder and
other relevant statutes, orders and guidelines as may be applicable 10 lgase area from time to
time.

3. That the Mining Plan is approved without prejudice to any orders or directions from any cour of
competent jurisdiction.

4. That in case State Geologist, Geoiogist, any other inspecting officar/official of Geological Wing
Department of Industries, after field inspection notices that propasals made and workings shown
in the mining Jease by the RQP need certain corrections/amendments due to changg in
conditions either natural or manmade, the inspecting officer can recommend necessary
amendments in the said Mining Plan at any point of time in the interest of snvironment and
minerat conservation.

5. that the lease holder shaii precure Environment clearance from the Competent Authority as per

Environmental Impact Assessment Notification, 2008 and amendments/notifications issued time
to time in this regard.

8. That the approval of proposed mining operations is restricted to the mining ase area anly.
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7. Thatin case additional condttions are imposed by the Ministry of Envirorment & Forests Govt. of
India while according clearance under FiA notification dated 14.9.2008 .and any condition
imposed by the State Govt. white granting mining lease the same shail havs to be incorporated
by making recessary amandments in the Mining Plan by the lessee through R. & P.

8 That in case Mining lease is not granted or is termiinated or warking is suspended before the
expiry of the lease pericd due to any reason, the approval of Mining Plan shall stand
automatically cancelled.

Y. That the lease holder shalf carry out production of mineral in accordance to the production shown
n Mining Plan and Environment Clearance whichever is less.

10. That no person shall undertake mining operations in any mining lease area, except in accordance
with & Mining Plan approved under sub rule (2) of Rule 39 of Himacha Pradesh Minor Minerals
{Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules 2015

1. That the lease holder shall carry out working in the mining Jease area as per Mining Plan only
aftar obtaining permission ta work .0 the mining lease area from the Competent Authority.

12. State Geologist. Geologist, Assistant Geologist and the Mining Officer. made order suspersion of
all or any of the mining operations and permit continuation of onty such operations as may be
necessary to restore the conditions in the mine as envisaged under the said Mining Ptan,

13. That anything is found to be concealed as required under various Rules and guideiines pertaining
to mining in the context of the Mining Plan and the {;roposai for rectification has not been made,
the approval shall be deemed to have been withdrawn with immediate effect

14. That in case of any violation of terms and conditions of the approvad Mining Pian, the financial
assurance daposited by the said lessee shall be liable to forfaited.

Enclnsed:- Copy of approved Mining Flan.
' Yours faithfully,

Geoquis;‘ Zone-|
Himachal Bradesh

Endst. No. As above. Dated; - 2024
Copy for king infarmation to.-

1. Mining Officer, Una, Distt Una H. P alongwith a copy of Mining Plan for further necessary aclion.
2 Sh. Rajneesh Sharma, State Geologist {(Retd.) Strawberry Cottage, Strawberry Hill, Chhota Shimia,

Shimba-171002.
Geogu Zone-l

Himachal Pradesh
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MINING PLAN FOR EXTRACTION OF SAND, STOKE AND BAIRI FROM THE
AREA APPLIED FOR GRANT OF MINING LEASE IN MOHAL MANDWARA,
MAUZA MARWARIL TEHSIL GHANARL DISTRICT UNA, OVER KHASIIA NO.
1164, 1180/2 MEASURING 02-02-21 HECTARES.

APPLICANT: - 84, PAWAN HUNMAR, 51 SEFL OB

WMABADEY STONE CRUBHER, /G WARD WO, |, VILLACE S
MAWABINGHIVAN, TEHSIL GHANARL DISTRICT UNA, HIGEA T PRAGERIL
INTRODUCTION: - )

Sh. Pawan Kumer, S{Q Sh. Chint Ram, Prop. M/s New Mahadev Stone Crusher, R/o Ward No.
1, Village and Post Ofﬁce Mawasindhiyvan, Tehsil Ghanari, District Una, Hintachal Pradesh
has applied for an area measuring 2-31-93 Heectares, comprising Khasra Nos. 1164, 1180 and
1181 situated in Mohal Mandwara, Mauza Marwari, Tehsil Ghanart, District Una, Himachal
Pradesh for grant of mining lease for extraction of sand, stone and bajri under Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of iliegal Mining Transporiation and
Storage) Rules, 2015 for use in the proposed stone crusher unit to be set up in the name and
style of M/s New Mahadev Stone Crusher for manufacturing of grit. The proposed mining site
was inspected by the Joint Inspection Commitfee and recommended 2-02-21 hects out of 2-31-
93 hects area for grant of mining lease bearing Khasra no. 1164 and 1180/2. On the basis of
reco.mmendation made by the Joint Inspection Committee, the Nirector of Indusiries, Himachal
Pradesh, vide Letter No. Udyog- Bhu- (Khani-4) Laghu-211/2023 dated 5-3-2024 issued the
Letter of Intent for grant of Mining lease comprising Khasra Nos. 1164 and 11 860/2 measuring
2-02-21 Heets, situated in Mohal Mandwara, Mauza Marwari, Tehsil Ghanari, District
Una, Himachai Pradesh in a private piece of land forming part of hiil slope/Terrace deposit
for extraction of sand, stone and bajri for Manufacturing of grit. While granting letter of intent,

the Department has imposed the following conditions: -

1 The party shall get the area demarcated from the revenue authorities and shall erect

permanent boundary pillars to the satisfaction of the Mmmg Omcer R(‘J as mcl;:mly depict

Transportation and Storage) Rules, 2015.




3 The party shall have to obtain Environment Clearance under the provisions of Environment

Protection Act, 1986 and Forest Clearance in case of Forest land.

4 The party shall submit a certificate from the revenue authority to the effect that khasra no.
1164 and 1180/2 falling in Mohal Mandwara, Mauza Marwari of Tehsil Ghanari are free
{rom all encumbrances and ali the co-sharers/right holders of the above said land have given

their consendt.

In order to fulfill the requirement of condition No. 2, the holder of the Letter of Intent
approached the undersigned having R.Q).P. No. H.P/RQP/24/1/2019 to prepare the Mining Plan
of the area proposed for grant of mining lease. The Chapter -1 of Himachal Predesh Minor
Minerals {Concession) and Minerals (Prevention of illegal Miniug Transportation and Storage)
Rules. 2015 deals with develo pnient and conservation of minerals and it is provided under Rule
35(1; that *“No mining lease or contract shall be granted unless there is a mining plan approved
from the Competent Authority. The said mining plan shall be prepared in accordance with Form

“M” appended with the said Rules.

While preparing the mining plan, due consideration has been made to ensure that the
relevant provisions under Himachal Pradesh Minor Mimerals (Concession) and Mmerals
(Prevention of [Hegal Mining, Transportation and Storage)} Rules, 2015 and other guidelines issued
from fime to time in this regard are adhered to. The preparation of mining Plan is broadly based
on data collected from field as well as information provided by project proponent during
consultation, and also by taking help of standard publications. books. maps ete. The mining plan

is prepared in consonance to the Format prescribed i Form “M™ in the ibid Rules.

i. {zeneral

i1 Name and address of the Applicant LT
i.1. A, Name of the Applicant--  Sh. Pawan Kumar, ‘5!0 Sh',ChfntRam\
B. Address of the Applicant — Prop. M/s New 'Mal'l__adr;y Sto

- Crusher

R/o Ward No. [,V) _}iag@ and]’a st

Tehsil Ghanari, Dm‘tuc Ing,

wasindhivan.

1.2 Status of the applicant

The applicant is a sole proprietor.

1.3 Minerals which the Applicant intends to mine
The Letter of Infent has been issoed for exiraction of sand, stone and bajri for use in stone

crusher unit for manufacturing of grit.
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1.4 Period for which the mining lease is granted
The period of rh_im‘ng lease shall be specified in the grant order.
1.5 Name and ﬁtldress of the RQP preparing the Mining Plan:
Rajneesh Sharma (Retd. State Geologist)
Strawberry Cottage, Strawberry Flill,
Chhota Shimla
1.6 Name of Prospecting Agency
The area has been discovered by the applicant and further investigated by the R.Q.P. as
he has a vast experience in mineral exploration, The contour plan of the area with two metres
contour tnterval on 1:1000 seale has been prepared by Sh. C.P. Negi, Sr. Surveyor (Retd.).
Department of Industries, Himachal Pradesh, using survey instruments and occurrence of mineral
deposit has been established after conducting geological traversing.
2.0 Location and Approach of the Area
The deposit is located in village Ganu Mandwara, Tchsil Ghanari, Distriet Una, Himachal
Pradesh. The location of mine is shown on folowing District Map of Una.

Figure 1 Showing Location of propased inbning lease aved on Disrrict RMup
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2.1 The area lies in the following Survey of Indiz Topo-Sheet No: -

Tapo-sheet Mo

‘-“ml’e:

Poini .atitade

Survey ston A 3149 08.635" N
Poiny | 31049 08,340 N

[evint 2 A9 088 N

Poimtd " 31749 0687 N

Point4 . 3149 04 49" N

2.2 {a) Location Detail of Area: -
The revenue detail of the area is given below: -
Khasra Nos
Area
Ooner of land
[Kism
Mawzs Mohal
Tehsil

Ergiriet

(b  Address Detail of the Area; -

Patwar Circle
Panchayat
Post Office
Tehsil
District

2.3 The Administrative set up of the Committec Members are at F

Sub-Ervistonal Office (Thvih
Subs-Divisional Ottice (Lorest)

Axstutant Cormervatar of Borest (Forests
Paeentive Bngincer (lal Shakin
foxecutive Bnginecr {PWiE)
Sub-Erivisiomd Soit Consersation otlioor

ltning Qe

440413

HERU T
fongitade
TATRT 30440 1
75957 38,917
FLERFAR P TUR T
TRESTAAO67 1
TRERT 42,007 B

Trod and 118072
2402-21 hects
Frivate

Banjar Kadeem
b
Ciltanan

Una

Marwar -
Ganu Mandwara
Marwari L
Ghanari
Una

o

0
{iagerl

bl

Ling

gt

Pradlulpur Chowl
it

iy
P




67 107

2.4 Distances from Important Places:

The important distances, from the proposed area are given below in the foliowing table: -

Mape of place Distance in Kms.

NMarwart 2.0

Danlatpur 3.0

Tabwars 14.0

sdibartkpur 2040

{ina 50,0 -
Shimig _ 18(10)

Chandigeh 1030

2.5 Approach of the Area: -

The deposit 13 located in village Ganu Mandwara, Tehsii Ghanart, District Una. Himachal
Pradesh. The site can be approached from Daulatpur on  Daulatpur-Talwara road. Near
Mandwara viflage located on Daulatpur- Talwara road, a link road is lcading towards left side -
and mine is located 1.0 Kms from Mandwara village.
3.0 Physiographical Aspect of the Area

3.1 General

Una district lies in the south-western part of Himachal Pradesh. Tt is bounded by Kangra district
in the north and north-east. Hamirpur district in the east, Bilaspur in the south-east and Punjab
State i west and south. The district is stretched between 319177527 - 31952°0" north latitudes
and 75°58'21" - 76°28'25” east longitudes. The district has a totat area of 1.550 Sq.kms. and -
ranks 10th in the State in order of area. The configuration of district is mostly hilly district and

falis it the Himalayan foot- hill zone popularly known as Siwalik foot hills. There are many -
important hill ranges /Dhars in the district. Prominent among them are Sela Singhi Dhar or

Jaswan [Jhar, Chaumukhi Dhar. Dhionsar Dhar, Ramgarh Ki Dhar and Ban gar Ki Dhar and all

are sire{ching on the eastern pari of the district. These Dhars run in the district from north-west

e

i in the district from r;ght and left sides. Soan river and its mb\g’ahes fcmﬁ a Valiey in the -

district known as Soan valley which is flat and most fertile. It is a %ea‘mﬁﬁi?ﬁ’er cll’]d becomes e

tself a tributary of Satluj river outside the district. In eastern part of the district, Lunkhar khad ~

is another khad which flows in the south-easterly direction and merges with Satlyj river, It also
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forms a nacrow valley which is relatively flat and fertile. The climate of the district is sub-
tropical to temperate and therefore, summers are hot and winters are cool. Siwalik ranges
experience hea?y rainfall which is mostly received during monsoon season.

The sanctioned mining lease area is located very close to inter State border with Punjab. The
Swan nadi is the important river of this region which flows from NNW to SSE direction. The
valley is formed by Swan river and by ils tributaries which meet it from left and right sides.
Important amongst them are Hum khad, Badowali khad, Katohwali khad, Borewali khad,
Barera khad, Garni khad, Panjoa khad, Ambwali khad and Chaler khad etc. This vailay 1s
narrow in the north and becomes wider in the central and southern portions of the district. The

entire valley is most fertile and flat. The elevation varies between 332 metres and 554 metres

above the mean sea level,

32 Alt‘itudé of the Area

The Una district can be divided into following three dislinct zones as per altitude of the area.
1 Above 900 metres
2 600-900 metres
3 l.ess than 600 metres

33 Climate of the Area

The Climate of the Una District, can be classified into following three categories

1. Winter
2. Summer
3. Rainy

The general temperature and rainfall corresponding to each type is given.

Table No.1: Showing Climate of Una District, Himachal Pradesh
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Table No. 2: Month wise Maximum and Minimum Temperature (in °C) of District Una

Year- 2022
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34 Rainfall of the Arca
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Table No.3: Average Annual Rainfall data of Una District (in mm)

Year 2015 12016 %201?“ 2018 12019 2020
|Rain fall mmm | 1622 | 10340 | 12702 | 14917 13294 | 10811 |

e Shathiticnd Year Bowb of Himnahal Praded Mgl

2500

2004

1008

500

L 2 - .
=Y gar 2015 2014 2017 2018 220
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Table No. No.4: Month wise Rainfall data of Una frem January, 2017 to December,
2021 (in mm)

s
i

| Year | Japuary | Feb | March | April | May | June | July | Aug. | Sep. | Oct | Nov | Dec |

; t !
3017942 1125 1196 4121126712247 58891790 10 108 1404
018159 122671187 14 (1557 12506 4605 | 4259 841777163

2019|749 1824713 2151292 {2848219 |121.2(290 166 20.1

s
120201200 V40T TT4TE ST 906 T 13718 13607 | 267 106 (354 513
: : i

28.1 944 | 2085 1493 | 167.2 | 66.7 24.0 1200’

Hewres hpteorabngival Dentre Shimia

,,,,,,
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¥

SReriesl 207 g 2 1.2 146 435 417 267 2247 SERS 79 [E} 0.3 4.4

SErigsy 20& 1he PR 8.7 115 14 3537 005 4605 4259 2.4 T .3

LSedesnd F019 e 1824 23,2 274 219 9.7 FRAE 219 1212 2% 186 2.3

beriesd 7020 I 4.9 1476 331 T 71.2 2718 3%6H7 6.7 o EE 24.2

Eheriess 2021 A2 4.1 i1 55.6 8.1 94.4 2985 1433 1672 6.7 4 20

Goraph Mo, % Moath wiee Raimfall duts of Una Distriet from Jar 2017 o Pog, 2021

3.5 Any other intportant physical feature
The proposed area 1s situated on the hill slope forming the catchment area of Bhatoli khad. The
Bhatoli khad rises at an ¢levation of 635mRL and joins with Sohan Khad at an elevation of

5T5mRL. The Punjab border lies on the western side of proposed area. The general trend of the
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khads in the area s from west 10 east and the watershed of each khads is separated by a low
height ridge known as Siwalik range showing an elevation ranging between 502m 10 613m
above mean sea level and then enter in at terrace deposits of Swan river.

3.6 Deseription of the Area

‘The proposed area is falling over Khasra Nos. 1164 and 1180/2 measuring 02-02-21 hectares
in Mohat Mandwara Mauza Marwari, Tehsil Ghanari, District Una. The proposed site can be
approached from Daulatpur on Daulatpur-Talawara road at a distance of about 5.0 Kms from
the Daulatpur. The Topographcal map showing sarface features present in the swudy area are

shown on plate No. 1 enclosed with the present report.
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PART -1

1.0 Deseription of the Area in which the Minc is Sitaated

{.1 General -

The proposed mining site is located very close (o inter State border with Punjab. The Swan
valley lies on the south eastern side of area which is narrow in the north and becomes wider in
the central and southern portions of the district. The entire valley is most fertile and flat. The
cievation of the valley varies between 332 metres 1o 554 metres above mean sea level,

1.2 Slope angle |

To know the general slope of the area, two cross sections have been prepared along two section
lines. The altitude of proposed area ranges between 512 m level to 590m level. The general
siope angle varies from 20 degree to 35 degree. The Plate No. 2 showing cross sections
depicting slope angle is appended with the report.

1.3 Type of Drainage

The study area lies within the catchment expanse of Rhatoli khad which joins with Sohan river
a tributary of Beas river, The Bhatoli khad is a seasonal stream which flows from almost west
to east direction. These streams are fed by numerous secondary streams which form a sub-
dendritic type of drainage pattern. The discharge in the streams fluctuates in accordance with
the climatic conditions. During monsoon. the streams are flooded and carry enormous load of

sediments and deposit them in the flood plains of the valley.

1.4 Springs in the Area, if an

There is no natural water spring or any natural W:;
2.0 Geology ~ )
2.1 The Regional Geology of the Area ) e N \3‘ f
The Siwalik Group mainly represents {lie rocks of the dzst}'g“et;r..{;:ad&tlgn to above, at few
places, the depuosits of newer alluvium of Quaternary age arc also present,
2.2 Siwalik Group
The Siwalik deposits are one of the most comprehensively studied fluvial sequences in
the world. They comprise mudstones, sandstones, and coarsely bedded conglomerates laid
down when the region was a vast basin during Middle Miocene, 10 Upper Pleistocene times,
The sediments were deposited by rivers flowing southwards from the Greater Himatayas,

resuiting in extensive multi-ordered drarnage systems. Following this depaosition, the sediments
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were uplifted through intense tectonic regimes (commencing in Upper Miocene times),

subsequently resulting in a unique topographical entify - the Siwalik hills. The Siwaliks are

~divided stratigraphically into three major subgroups - Lower, Middle, and Upper. These

Subgroups are further divided into individual Formations that are all laterally and vertically
exposed today in varying linear and random patterns.

Ongoing erosion and tectonic activity has greatly affecied the topography of the Siwaliks. Their
present-day morphology is comprised of hogback ridges, consequent, subsequent, obsequent,
and resquent valleys of various orders, gullies, choes (seasonal streams), earth-pillars, nilled
earth buttresses of conglomerate Formations, semi-circular choe-divides, tatus cones, colluvial
cones, water-gaps, and choe terraces. Associated badlands features inchude the lack of
vegetation, steep slopes, high drainage densily, and rapid erosion rates.

In the advent of Neogene, a depression was formed in froni of the rising mountains (Proto-
Himalaya). This depression becomes a reposttory of a thick sequence of molassic sediments of
the Siwalik. The Siwalik Group comprising conglomerates, friable micaceous sandstone,
siltstone and claystone.

Table No 4: Showing lithostratigraphy of Distriet Una
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The conglomerates in general are poorly cemented but at places theykmwy“@gra These
mainly consist of pebbles and cobbles of quartzite. The stray pebbles of granite, limestone,
sandstone, breccia and lumps of claystone are also observed at places. Often the size of pebbles
is large enough to be called as Boulders. The conglomerates not only occyr as regular band but

also as lenticular bands alternaling with micaceous sandstone and clay beds. The sediments
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were brought down 2 to 25 million years ago by the numerous fast flowing rivers issuing forth
from rapidly rising mountain mass of the Himalaya, in the notth.

The Siwalik Group is divisible into three sub-groups respectively the Lower, Middle and Upper
on the basis of the litho-stratigraphy.

2.2.a. Lower Siwalik: -

The lower Siwalik consists essentially of a sandstone-clay altemation. In district Una, the lower
sequence of the tower Siwalik consists of medium grained subgraywacke interbedded with
thick red clay, but higher up in sequence, sandstones arc coarser and clasts become more
frequent while the clays are less developed. The uppermost horizon consists of conglomerate
with well-rounded clasts of grey quartzite possibly derived from the Shali. The tots] thickness
is 1600 mis.

2.2. b. Middle Siwalik: -

The Middle Siwalik Sub group comprises of large thickness of coarse micacegus sandstone
along with some interbeds of earthy clay and conglomerate. Tt normally succeeds the Lower
Siwalik along a gradational contact. The sandstone is less sorted than those in Lower Siwalik.
Clay bands are dull coloured and silly. The general thickness is 1400 to 2000 mts

2.2, c. Upper Siwalik: -

The Upper Siwalik is mainly represented by sandstone interbedded with silt and conglomerate.
The lower portion of the Upper Siwalik mainty consists of soft, massive, pebbly sandstone with
intercalations of conglomerates. In the upper portion the conglomerate intercalation is replaced
by the clays intercalations. The general thickness in the district is 2300 mts.

2.3 Details of Prospecting work Undertaken in the Mining Area

The bed rocks cxposed in the area arc seen atong nala cuttings and along road sections as such
no further prospecting was required. The bed Tocks coisist of boulder beds 'r‘comprisin 2
boulders, pebhles and cobbles of quartzite, granite, limestone, sandstone, with fine nature of

sand, silt and clay. The colour of boulders varies from white, off white, and grey, The coarse

deposits are sub-rounded to rounded in shape. The mappmg Of the area-_;ﬁg di{‘ng contouring
has been done for preparation of cross sections. ' p
2.4 Local Geslogy of the Area

The Geological Survey of India has carried out systemﬁt;;’ %
Geological map prepared by the said agency;
quaternary peniod forming rocks of Upper Siwalik group and .._Newer_‘Adlquum comprising
unconsolidated boulder beds. These mainly consist of boulders, pe"bhles and cobbles of

quartzite, granite, limestone, sandstone, with fine nature of sand, silt and clay.
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2.5 The Nature of Rocks and their Attitade
The deposit consists of boulders, pebbles and cobbles of quartzites, granite, limestone,
sandstone, with fine nature of sand, silt and clay. The colour of sediments varies from off white

and grey. The coarse deposits are sub-rounded to rounded in shape, hard in nature, sutable tor

o

manufacturing of grit.

Photographs 1.2,3 and 4: View ef proposed minmg

lease ard
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3.0  Reserves
31 Estimates of Geological Reserves
(a) Geological Plan
The contours within the proposed area have been plotted on surface plan on 1:1000 scale having
two metres contour interval, Thereafter, the geology of the deposit as observed during field
visits has been marked on the surface plan shown in plate no.
(b} Sections
Across the geological plan. two section lines have been drawn to study the continuity of the
deposit below ground surface for miveral rescrve caleulation. These section lines arc
represented by A-A” and B-B” from mine boundary. With the help of these sections, the
geological reserves are estimated.
(¢} Points for consideration
The following points have been considered while calculating the reserves of stone.
» The reserves of mineral have been estimated by using the method of preparation
ot sections and applying the influence of such section to limited distance and
muitiplying it by width.
> Based on the geological mapping and cross sections preparation, the Geological
teserve has been calculated.
> The specific gravity of mineral has been taken as 2.25 i.e. one cubic meter of
mineral insitu measures 2.25 tonnes of material.
The Geelogical Reserves are calculated on the basis of Section lines and considering the entire
area as mineral bearing, The datum level has been kept at 512m R1. for section line A-A’ and
B-B” respectively,
3.2 The Section wise geological reserves of mineral are summarized in the following table:

Table 6: Geological Reserves in Metric Tonnes

et A e b e

f SrNo. | Section Line 'Cross  Sectional | Influcnce Geological Reserve {in
area (in sqm) length (M) MT)
; ................ o .

N ) . . ]
. i

33 Constrammg Considerations for Mineabie Rcaerves

For calculation of mineable reserve, followin ng are\gmpmm‘l coqs@eﬁéuom -

» The mining area measuring 2-02-21 Hectares Gf priy, %te«laaé‘f/ g kil slope.
.:t\\n.

i ‘-w:.u...«-;;gh
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The buffer zone ranging from 5.0 to 10.0 metres has been kept around the boundary of the
proposed mine for safety point of view.

There is no point of public utilities present in and around the immediate vicinity of the mine area.
For undertaking systematic and scientific mining, the open cast mining is proposed by forming
6mx6m benches and maintaining 43-degree general angle of repose to ensure stability of hitl
stope.

The project proponent shall start mining operation from top portion from 584m elevation and
first bench is proposed at 578m level with a face height of 6m. Total 12 Nos. benches are

proposed trom 578m level to 512m level.

The mined-out material is 10 be crished in the stone crusher unit to make grit for sale in the
market,

The area 1s at an economical distance from Daulaipur Chowk, Gagret as well as Talwara.

The land is a private land forming part of hill stope and after mining it wili he restored for making
field or for afforestation purposes hence total 12 numbers 6mx6m benches are designed in such
a way so that desired end use is attained. The surface is occupied with thin soil cover of around

I 5cms.

270 working days per annum have been taken for the purpose of calculation.

3.4 KEstimated Mineable deposits of the Mine Area

The bench wise mineable deposiis are estimated as under: -

Tabie 7: Bench wise Mineable Reserves of the Mining Area.

= b e i
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3.5 Conceptual Scheme of Mining

The project proponent shall start mining operation from top portion of mine from 584m
elevation and first beach is proposed at 578m level with a face height of 6m. Total 12 Nos.
benches are proposed from 578m level to 512m level by conceptuatizing 6mx6m configuration
of benches in the entire area. The plan showing ultimate pit plan is shown in Plate no 9. The
five years mine planning is shown from plate No. 4 to plate no. 8. The extracted stone will be

used for manufacture of grit in the stone crusher unit.

4.6 Mine Development and Plan of progressive mining:
4.1 Working of Deposit
The mining area js forming part of hill slope and mineral suitable for the purpose is exposed in
whole of the area with a cover of thin soil. The area is a compact block of mineral proposed for
mining. The mining is proposed open cast with formation of 6 m X ¢ m. benches from top to
bottom 10 undertake systematic and scientific mining for excavation of mineral during the
course of lease period. Since the area is forming part of hill slope as such it is proposed to adopt
semi-mechanized opencast mining method for exploitation of the mineral. JCB/excavator is
required to excavate the mineral from insitu bed rock, making of haulage road and further
loading in the vehicle for transportation to market,

4.2 Year-Wise/ bench wise Production of Mincral

Table 8: Year wise Mineral Production (in Metric Tennes)

Vany Hionch Toiab Beserses of  Pradduction of Closing Cuantity  of  Produgion of loting
Foved Stonge Stone batagce of  sily sad  Sibiy Smd rosenes of
{11 ) {Bendlder+Hajri) {in M1y ShoeTe FERRTA LS T sty samd
e MY TSR] HILYES na M UL
First Year 578 6480 6480 Nl .. BTSN Wil
s 13768 13768, Nil 3443 Mil
566 21872 1877 M 5468 Nil
s60 0 3500 7880; - 1930 6843
Total 77220 50000 12460 6845
Second Year 560 27220 27220 Mk SHSPE 6845 Nil
.. 43 e ©
554 43241k 22780 ﬂm,ﬁﬁﬂ U800 5615 : 5185
Total 70420 36080 20420 17645 12460 5185
Third Year 554 2040 20429 Nii 5185 518§ Nil

548 54000 29580 24420 13500 7275 6235

Tap Yol

i BT

S

30l
380
ae
1116
266
170
436
172
{80
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Total 74420 50000 24420 18685 12460 62135 352

Fourth Year 548 24420 G420 Nil 6113 €225 M 180
542 57600 25380 33024 NEEG 6113 8163 160

Total 82020 50000 32020 20625 12460 8163 340

Fifth Year 542 32620 32020 il gi6s Btas Wi 190

83 68272 17930 0292 17068 4295 12773 a0
Total 160292 56000 50292 25233 12460 12773 280

4.3 Year wise Mine Development and Production of Mineral

4.3.1 Mine Development and Production of Mineral during First Year
Development of Benches at 578, 572, 566 and 560 m level.

T e e
¥ 50000 MT stone (Boulder+bajri) will be excavated during the development of these benches.
12460 MT silty sand as mine waste will be produced.

1116 MT of top soil will be generated.

v

-

Table 9: Proposed Production of Mineral and Top soil dering first vear (m MT)

Bench fevel TFotat Regerves Qf‘ Pmdmuun ul Clmmg balance of Uuai.llly _nf'- " s;t& E am) :
{in m) ‘Sipng {BoutderyBain) | Swae (e MDD stone (in MTY saind Teserves , production of silty sand § {in M1} ,
{in M) , : {in MT) | (i MI} (i MT} ‘
- I . . g a0 e 2 e ki i e e it et e
578 6480 G480 Nil 164 1620 ; 342
. e —— A — DR NS
572 13768 13768 Ml 3442 ;3442 ! 304
366 IR AETTTTTTRETTTTTTTTTT 468 Si68 R
560 35100 1880 27220 8775 930 j%
Total 77220 T S6006 27720 19303 {12460 e
200400
BO000
o
< 40000
20000
i} : '
Taotal Praduction Closing Quantity of
Reserves of of Stone balance of silty sand
Sone stone resarves
{Buidart8a
)
578 G420 SA80 a 1520 i8I0 1] 442
@ 572 13768 13768 4] 3442 3442 3 304
- 564 21872 21872 0 5468 SAEH o] 380
560 53100 78RO A2 BF75 1830 GB45 2
&2 Totat 77220 S0000 27220 19205 12460 Gh45 13l

Graph 4: Proposed Production of Mincral and Top Soil doring first Years (in M1}
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4.3.2 Mine Development and Production of Mincral during Second Year

436 MT of top soil will be generated.

Deve[npment of Benches at 360 and 554 m level.

# 12460 MT of silty sand as mine waste will be produced.

Table 10: Propesed Production of Mineral and Top seil during second year {in M1T)

50000 MT stone {Boulder+Bajri) will be excavated during the development of these benches,

j' ‘Hench Total Reserves Prodwtion” | Closig balmce of | Quantity  of st | Sity Sand | Closing balance of .| Top Soil
| Level ol Stune E ai Stond stone sund reserves prisdisction sitty sand {in MT}
; . ) i o
(inm) 1 Boubders Bajri) 5 (im MT} {in BT {in MTY {in MT) {in ™ Ty
tin MTH !
. R il 6845 o843 il 266
; TarmseT 2040 10300 615 5185 170
b S AN S s e s R feroir e RO
| Fotal ! 70420 i 50009 20420 ! 17643 12460 5183 436
I ; j
20060
F0000
HOO00
S0
fom
2 40000
Eidlaieied
ALY
103450
i e ;
[ ) i e L
Teiat Production Closing Quantity of Silty Sand W Top Soit
Reservas of of Stone balance of sifty sand production batanee of
Siong stone reservas silty sancd
{Boutderfiaf
ril
EE =] 27220 27230 0 £845 BE4S a piztes
Gad 43200 2RTEG 20420 10800 L5515 5185 170
Taral FOAL0 S0000 20420 17645 12460 5185 4365

raph 5

Preposed Production of Minerad and Top holl during second Vear {in MT)
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4.3.3 Mine Development and Production of Mineral during Third Year

v

il o
¥

-
Ad

N

-

Development of Benches at 554 and 548 m level.

50000 MT stone (Boulder+Bajri) will be excavated during the development of these benches.

12460 MT of silty sand ds mine waste will be produced.
352 MT of top soil will be generated.

Table 11: Proposed Production of Mineral and Top soil during third year {in MT)

i
i |
A | e e |
, Benehi | Total Reserves - of | Pradwetion  of | Closing balance | Quanility af ity CHI Ravd § Closing balance of g Top Soil
ALevel Stone (Bowtder+Bajn} - Siome of siong sl eserves produciion sifty sand i fin MT) E
§ (i m) tai W) tin MT; (i MT} {in MT} {in M) - {in MT)
Tisd T pdan 20420 Nit 5183 NS R Y
i
AR 34000 29580 24420 113500 7273 S S AT
- 74420 S0000 24420 18685 a0 T 6225 352
,L_Tatal .
- 80O
FRDD
i 50000
ROGG0
b
- £ 30000
=
200060
— 200400
10000
G e & TR Rt
- Total Feoduction Clasing Quantity of  Silty Sand Clasing Tog Sei
Reserves of Srone talance of sty sand production  Daleace of
- of 5thae Jealsl reLaryeg sifby sand
ioulder g
- a}fi} .
3 554 TG a3 g 3185 SE3% & ) 17z
o o 548 FEICE 29530 248374 13580 1275 7125 150
Total FA520 OG0 a4k 13625 1ka80 #2325 an
- Geapl 6: Propoesed Production of Mincral and Top Soil duving third Year (s MY}
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4.3.4 Mine Development and Production of Mineral during Fourth Year

Beneh  Towd Reserves o | Produciton w0 ' g v of sty S Sand Clnsing balanee of
fevel Stane Stone sfone saund regeryes production silty sand
{inm)  Honkior - Bapd fin MTy {in MT) {in MT}) (in MT) {in MTY
{in Al
ik ROBRIY 24420 Nit 6225 BII3 E 180
242 ATHON A8560 32020 LLK G233 &1aa fot
82020 SO004) 32620 20625 12460 8165 340
Total
Lo
EEDHY
TR0
GUOTG
- SR
e
= o0
AN0GT
200X
fiutity
o) ¥ .ﬂrw 4 A L3 ” AT R
Totat Production Closing Darantity of Lifty Send Closing Tup Soil
Fesarves of Stone balance of  silty sand production  balance of
of Btone stome resarves silty sand
iBouigar+ R
airi}
7 R4R 2A4210 24470 i 5225 G235 Y 1ah
BN 57500 25580 202 14400 G225 8165 160
Toial B0 Eeisiaeg 32030 F0RZS 172450 2165 344

Teraph 7: Froposed Production of Mineral and Top Seil duving fourth Year (in MT)
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4.3.5 Mine Development and Production of Mineral during Fifth Year

~  Development of Beoches at 542 and 536 m lovel,

30000 MT stone (Boulder FBajri) will be excavated during the Jdevelopment ol these benches.

12400 MT of silty sand as mine waste will be produced.

# 280 MT of top soil will be generated.

Table 13 Proposed Production of Mineral and Top soil during fifth vear (kn MT)

Fradugtion
Stone
Gn M

32024

© TR0

50000

Production
of Stone

32020
17880

SO000

Clesbiyr balatioe
ST T

o MT

Nl

50242

50292

-
Tlosing
balance of
stone

o
50282
501232

Cugantity  of saly -
sand rowry e

it M

8163

L7068
25233

Tuantity of
siity sand
TESETYES

Sifty Saml  chemoy

PSR R ERE)

fu b TR
{3 hiil

4205 PZ7%3
k2460 12773

e S
Sifty Sand Closing
procuction  baisnce of
ity sand
B169 &
F95 12773
17450 13FTA

LIRS Y

Brabarn o

AR5

Top Sail

Graph §: Proposed Production of Mineral and Top Soil during Fifih Year (in M1

o Bench Fomal Reveries of Stone
bl {BoalderrBajri
it {in W4T
a2 32074
= 836 68212
., Total 163292
' 120000
100000
20000
T, i;:’:
= G0O0D
. £
40000
20000
]
. Total
Reserves
ket of Stone
iBoulder+&
- ajit}
542 32020
- #538 ‘68272
_ - Toml 102292

Togr dentj

pit Y

HieF
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4.4 Production of Mineral during Five Years Working .

Table 14: Production of Minerals during five years working (in MT)

Year Store Production Sy Band Production Top soil
{Boulder+Bujrt) fin M1 (MDD .
th v
First vear 50000 12460 1116
Second vear G000 12460 436 -
Third vear 30000 124606 332 -
Fourth year 30000 12460 340
Fifth vear G000 12460 ' 280 .
Toizl 250000 62300 2524
230000
200000 )
150003
00000 -
SO0 ~
0 o B -
First yvoar Servand ~
YE#F
% Slong F’redu(f.if}:q(Tiir.wi:.{eﬁ-Bajrt} {in 50000 56000 ” 3
# Bty Sand Froduction {in kT 12860 12460 1{4 ; -
Tospr 5ot {in 3T) 1116 436 3
tune 0of 762705 MT. The average per annum production of stone and silty sand is around 62460

MT. Thus. considering the proposed production level, the mineral material will be exhausted

in more than twelve years. As such the life of mine is anticipaied around thirteen years
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considering non-working days alsom . The anticipated life of mine further depends upon
numbers of factor like market demand and production capacity of stone crusher unit ete.

4.6 Mode of Working

The proposed mining lease area is located on the part of hill slope and systemn of working in
such topography will be performed by formation of benches as per provisions made under
Metalliferons Mines Regulation, 1961, The J.C.B./machinery/excavatoor will be used for
extraction of mineral from the deposit and construction of haulage road, loading etc. The
niining is proposed open cast, semi-mechanized as well as manual using hand Shovel, Trowel,
scrapping tools, pruning and digging tools. The project proponent shall obiain necessary
permission from the competent authority for using J.C.B./excavator for mining in compliance
to HLP, Mineral Policy notification dated 29-2-2024,

4.7 Extent of Mechanization Used

The 1.C.B./rock breaker/excavator will be used for mining of mineral from the in-situ bed rock
and further for loading purposes. The project proponent shall obtain necessary permussion from
the competent authority for using J.C.B./excavator for mining in compliance to H.P. Mineral
Policy notification dated 29-2-2024.

4.8 Blasting

The use of blasting is not proposed for mining operation.

4.9 Mine Prainage

The proposed mining lease area is a part of hill slope. For collecting rain water, garland drain
will be constructed inward side of benches and small pits will be constructed all along the
inward side of benches to collect surface water 10 prevent flow of silt downhill side. The
collected water in the pits will slowly ingress into the sub-surface through porous material thus
act as a recharging pit adding to ground water potential. The walter from garland drain will be

added to the natural drainage system. Fucther the project pxoponcnt__:m’consultati" i with the

concerned Mining officer will also raise check dams at suitabie h)c:a ons. ac ss the_ n&tural

4,10 Waste Management 4
The waste management is being discussed in Chapter Ll tltlcﬁx%m&&esswé s

______
g

plan/Reclamation plan. ’“fg% %

.35 f£nd usc of Mincral PR
The extracted mineral like stone, and bajri will be used for manufacturing of grit and during
crushing process crusher sand will also be produced. The grit and crusher sand will be sold in

the market as per demand for construction purposes. The silty sand as mine waste will be used
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for back filling and plantation purposes. However, the project proponent if need arises, shall
screen and wash this material to produce natural sand also.

4.12 Detail of Road Transportation Density

As per development and production programune of five years, around 312300 MT (250000MT
stone-+62300 MT silty sand) of mineral matefial production is envisaged. The average per
annum production of mineral material 1.e. stone (Bou!deHBajri), and silty sand is around 62460
MT from the mine. Taking into consideration, 270 working days in the mine, and considering
the average 02460 MT production of stone, and silty sand per annum, about 231.33 MT mineral
material will be produced per day for which roughly 25 trucks of 9.0 metric tonne capacity
would be used to carry the material to the crusher site. Almost equal mmmber of vehicles wil
be required to transport the finished material from the crusher site to the market. The finished
mineral will be transported through Daulatpur- Talawara road which is enough wide with
adequate capacily o bear the additional load of vehicle. The proponent will procure the
permission/consent from the concerned agency}party for use of jand, if any for making

approach road etc.
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PART-I1
ENVIRONMENT MANAGEMENT PLAN
1.0 Detail of Population distribution

The detail of the population village wise surrounding to the mining area is tabulated below

Table No.15: Showing village wise detail of pepulation aud total area in hects.

Sr. Nameofvillage  Areain hects Neo. of Male Femaie Total

No. Houscholds population population  population
1 Mandwara 2468 235 551 CsR2 1

2 Ganu 253.8 73 166 149 313

3 Ratpur 3858 454 1033 1003 2036

4 Marwari 461.6 392 835 912 1747

) Maidangarh 148.3 39 99 85 184

6 Babchar 2960 239 349 599 1148

7 Kuai Devi 205.3 0 0 0 i)

Source-District Census Handbook-2011

3500
2000
1500
1060
SO0
5 a, -
handwara Gany Faipur Warwari  Maidangarh Bapehai Erawi
#ares in hects 258 253.2 3853 461.6 1435 296 G
& Na. of Househalds 23% 73 454 352 39 39 :
Wale population 55 166 1033 833 a4 St &
Emmate population 552 143 1503 93z 55 T8 g
w Total population 1193 315 2036 1747 184 1144 {0

Greaph No. 10; Showing village wise detail of population and totul aves in beets
1.1 Socio economy of the vHIages/population
The economy of the villages surrounding to the mining lease area is mainly agriculture based.

In recent. years with the development of infrastructural activities in the area, the transport
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facilities have improved and villagers have started growing vegetables and transporting it io

the nearest market. Some local residents are also finding some jobs in the industrial activity in

the adjoining indusirial areas to eamn their livelihood for uplifiment of their socio-economical

conditions. The proposed mining activities in the area will benefit to the local inhabitants by

providing direct or indirect additional employment.
1.2 Land use detail

The land use and jand cover map surrounding to proposed area is given below: -

Figars 5:- Land use and land cover map

The land use pattern showing area under forest, under non agrlcuj'mre usc; -b;éf‘r

e

unculturable land, permanent pastures and grazing iands and olher Latkg{m{
tabulated below:- ' {

-

i)

*

N and
i ’ir

f{} Ejand 18

? Name of 1 v:llage 1rAr;nwm Forests in 5 ‘Arez uuder won | Burrcn """" a nd .fnltmab Current | Net area
;; i ileits Hect j sgricidiurable eneidtursble nt . : le waste | fallows § sown

i * ! land pastures crops Tand

1 ! ! ;

jMandwara 1 2468 01 611! - 224 1. 843 3.5 28 56.1
SO R — : . '
i Ganu | 253.8 99.7 2G 8 395 427 1 34




130

90

29
Kt
P : ¥ - - - . ¢ g
i Ratpur 38581 0 55.2.¢ 271 104 72.8 g 88 457 1069
I b £
- T - Rl o JU R "
. Marwari 461.6 0 65.1 28.6 9.2 195.1 ; 1.5 ¢ 4.9 112.2
| Maidangarh | 148.5 1 458 33 0 01 0! 0 87.1
L . ! e .
 Babehar 296.0 0 275 41.8 36 0.6 | 0! 0! 1201
£ B
. - p— — " cenedn P & S S
“Kual Devi 2055 90.8 11.3 - 460 40.6 4.4 1 il 0 25
i . . X . i H
-~ Setroy THatrnt Conts Flandnook-20H i ' : e
- 500
450
o 400
350
- 300
250
- Ha
156G
i 100
&0 g ! i L i g ] g’
- G A B et .| § S
Forestsin Ated Barren  Permansn Land Cuiftiraide Caresnt ot arss
e tent GORT Han L t pestures  under wWanta fattnves SO
agricufiar  uncuitisra witsc, iree fangd
- - abiia bie land Lreph
B hancdwars 2468 0 §1.1 24 113 841 3% PR 3
- = Ganu 253.8 39.7 20 8 32.5 427 i 3
Raigur 385.8 G 55,7 57 04 728 5.8 13 TG
' Marwal 2616 o £5.1 28 9.3 1351 1.4 4y 112,32
. 7 hipidangarh 1485 1 4.3 3.3 4 Q il 0 8701
 Babehar 295 Q 275 418 36 o6 o o L2l
= & Kuai Devi 2055 50.8 1.3 46 406 144 2 o 15
Geaph No. 11: Land use and band cover map of survounding villuge
1.3  Agricultare
a Most of the arca of District Una consists of foot hills and Swan valley up to
- elevation of 600 metres above mean sea level with sub- tropical climate. The sails are mostly sandy
- icam 1n texture with scattered loamy patches. The area is hlghly prone 4 erosion due to weak
- geological formations and scanty vegetation. The moisture retemmn Lup:
- usually face moisture stress due to inadequate and 1rrcguiar ramiail F hﬁ""i -
classes.
' 1. Lift Irrigation Scheme.
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2. Kuhils
3 Well used for domestic purposes
4. Well used for irrigation
S Tube wells
6.

&‘oﬁmk
TUBE'WELLS SOURCES

201 26751 84085
1066 25297 80206
200 28729 84259
112 29873 83290
201 27860 85481

DR

frdy

12000

0000

'1%)vaLﬂA1{EJxle
HECTS) .
14381
110033

116698

116744

116864

B00I00
BEH0
20000
0000
Q SRR o ik vl 2 b e
CANALS TANKS WELLS & TUBE  OTHER SOURCES  TOTALAREAIN
WELLS HECTS)
% 2016-17 3344 201 26751 R4085 114381
SR T-AR EELD) 1066 25392 20206 110032
201519 3530 00 28729 [TEL- AR
05879 3469 112 29873 #3290
# 2020-11 ERFF 201 77860 - #5481

Crraph o B2 Showing Net Trrigated Area by Source in i ?i%‘ii{?;. '

Table No. 18: Showing Net Irrigated Area by Source in District Unk ' -
wL L h

Table Showing Mot frrigated area by e '
La%ALR T TANKS | WELLS & TURE OTHER m;;igg;r;%f‘ AN A B
WEHLLS SOURCES HELTES
" 4 Pt 232 14039

sedpo-Riaiistiesd Absiraet of Hissacha! Prodesh 2022.23

T i e ™ e

e
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18000
160400
14000
12000
10000
5300
000
4604
2000
8]

oo

CANALS TANKS WELES & TUBE QTHER TOTAL AREA M
WELLS SOURCES HECYS
 Seriesl 3] o 16407 232 1EE39

o

Graph No. 13: Showing Net Irrigated Area by Source in District Una

Table No.19: Showing Area under High yielding Variety Crops in the State (in hects)

year Wheat Paddy Buise
2017-18 42000 63000 206000
2018-19 330000 G20 205060
201920 330000 62000 205000
202021 o 63000 OO0
2021-22 330000 ' 62004 2O

mehree-Shn il Alearact of Himechal Progdesh 233233

350000
300000
£50000
200000
150000
1006040
S0000
¢

2117-18 201819

w Wheat 342000 330000
s Paddy - 65000 £2000
Muaire 206000 20530

202132
230000
GO0
ST

The main crops grown in the area are Wheat, Maize, Gmm Paflci'y, Mustald Sugarcane, Patato,

Vegetables, and Citrus etc. The area covered under crops in the District Una is given below:-
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Table No.20: Showing Area under High yielding Variety Crops in District Una (in -
Heets) -
i Name of Crops -
28000 -
2000 -
17150 —
ETh cal \.'J\-:'\{.".'J_'i‘_‘.i ol Hining ;"]_':_I‘;!c_‘.‘-s}_ =
30000 -
25000 N
20500 -
15000 -
10500
5200 -
0
wheat Padity Migize »
= Arga in Heots. 2EDO0 2600 17150
Graph MNod X Showing Area wnder High vielding Variety Crops in District Una (in
Flects)
Table No.21: Showing Area and Production of Vegetables in District Una
Name of Vegetables Area in Heets, Production in M.T. -
Potaio T GO -~
Other Veaotables 2481 44790 -
CTATEN ibsadeal Abaran of THuundud Pradeds 2022205 —
00D ~
000 —
IGO0
20000 '
10600 he
¢ e
Arga in Hecls. Proguction in p.T.
B Potato F5 Foal —
v Gther Vogetables 2481 44732
e
Graph Na, 161 Showing Acen and Production of Vegetables in District Una -
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1.4 Horticulture
The main horticulture produce of the State can be classified intp following categoties.
The area covered under each category and the total production of fruits is given below,

Table No.22: Production and Area in Hectares used for Growing Fruits in Una District.

Name of Fruit Area (in Hect.) : Production (in tonnes)
w5 o e R .
Peach 72 ' 135
Pear ' 501 1164
Orange 1042 3072
Malta 239 _ 1506
K.Lime . 589 2455
Galgal 199 ' 355
Mango 2274 15080
Litchi 320 441
Guava 255 707
Papaya 18 137
Aonala 382 809
P.Granate 102 - 107
Jack Fruit 78 57
Others o 75 88
Total 6216 26187

Sonrce-siatistieel Ababact et Fiousens Prodes 2023-23

35000
25000
20040
15000
1GO0G
sS0NG
i ; 23
o amee 6F B T mdh 4 - _ :
Plum Pezc Pear Oran Malt K Galg Man Litch Guav Papd Abns 2.GF Jack Othe Yo
R ge & me  al 20 i ? va o oanat Froitors
i3
& Area {in Hact} 70 ¥ 501 1042 339 B89 1498 XZV4 2200 25% 0 1 3ER D@ oY VETE W Y

s Production {in tonnes) 74 135 1164 3072 1806 2455 455 15080 441 767 (3% BQ9 107 5V 82 20187

Ceraph No4T: Area and Production under each Category of Freits io PHsteies Una
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i.5 Animal Husbandry

Economy of the district is predominantly agrarian but role of Animal Husbandry is
equally important as the farmers have to keep the cattle for the purpose of ploughing, manure
for maintaining fertility of the fields and to meet daily need of milk of their family. The
hvestock census of the State are given below.,

Table No.23: Livestock Census of the State

Year Livestock census

2003 | 5046044 B
L 2007 5216686 B
S e PPTErIT

Sonreee S tarbaioal shattact of Thnva ot Pladedh 2027273

Graph Mo, 18: Livestock Census of the State

Table No.24: Livestock Census of Una Distritt

~ TowalCattles | Buffaloes | Shoep | Goats | Horse | Males ~ Others | Total |
| (Bulisand | /| and | and |
| Cows) ; | g Ponnies | Donkeys :
- T A TR T Y T S ST T i ol TN B e o i E
| 13042 | 134 112410 NA NA 3 /235 NA | NA 186191 ]
b : : ﬁ_ _ ! |

abatrae of Hingohal Pradesh 200023
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00000
1E0000
16000
130000
120000
ITHEGE Y
HOUS0
Gan0L
36000
20000
. - N .
Totat  Buffaloe  Shesp Goats Horsa Mules  Camels Pigs Yals Ohers
Catilesi 5 arnd and
Bulis Ponntes  Donkeys
and
Caws}
@Eheresl 60387 113042 134 12410 & it 3 73 0 4] IHEIS1

Graph No. 19: i,ivesmé!& Census of Dstrict Lina

1.6 Fisheries

Lina ig a foot hill district with arid and scanty rams. In natural fisheries resources, this district
comprises of a portion of Govind sagar reservoir falling in the district. Lunkar Khad spread
from Dumkhar to Bhakra where considerable fish prodection is achieved.

There are about 130 seasonal and perennial ponds measuring about 65 hectares area in the
district, which has been brought under the fish culture through different schemes.

Table No.25: Year wise Fish Produetion and Value of its cateh in the State

vear Cateh of fish by non-  Mavine Easdund Fistad Yidur af Fivh
profossionil Fiaherm

-'-'ﬂi?-i%}%ﬂrxzzg_ﬁ} Productioe e Prodeved i
e ‘:."'C_I

L Ba, fr fiakhs
e, L%

fishermen
2017-18 -
HITH-Y -

019-20 - .
ZOEOG-2% - BT RS PR
202122 - REEA g
M22-23 - - NAETRE

Source-Ntutintiond ahsirecs of Miowebal Pradesh 202323
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30000

25000

20000

15000

10000

5008

it
718 201\;3-19 201’;‘—20 202.;3-23, .?:()l;:bi‘.é‘.
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foraph Mo, 24: Fish Preduction and Value of its caich in the Suate
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Tahle No.26: Year wise Fish Production and Valae aof its Catch in Una District

Cateh of fish by Marine Inland Fish  Total Value of Fish
non-professional  Fishermen Production in Produced
Fishermen MT takhs

- - 209555 2095.55 2095.55

Sovvee-Neistieal ahedrnet of Himacka! Pradesh 207001
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1003
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nland Fish Total Production in MT "-:fy!éi'ﬁjﬁg?‘“ﬁi&t}i‘_ff;t_im‘é a g
M D lehs b
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Graph Mo, 21 Fish Production and Value of its cateh in District Una
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1.7 Flora

Tree
Khair
Siris
Kachnar
Semal
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Mango
Behul
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Ritha
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Shrubs

Vitex
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Bamboo.

Grasses

Table No. 27: Showing Classifieation of Forest area by L

YEAR Reserved
Forest

2016-17 1898
2047-18 1883
201819 1483
2018-20 1883
SRS 1583
2021-22 1883

Vetiver
Sanchrus

Munjh.

Demarcated
Protecied forest

11931

12832

12852

""" 12852

TS

12852

Source-Savisticnd abstravi of Himachal Pradesh 2002235
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¢ 2038-17  2037-18  IDI8-18 201820 J0El-2i 200112
# Reserved Forest 1858 1883 1KB3 1883 1883 1883
a Damarcated Protected forest 135321 12852 12852 12852 12852 312852
“Urndemarcated Protected Forest 21159 18035 16835 16035 15835 16034
Dhiher Forests 2005 7178 7178 7178 FENH 7L
# Total Forests 37533 37948 37948 37548 ZFO48 FIS4AR

Graph Ne. 22 Classification of Forest area by Legal 8atus in the State (in S0Km)

Table No. 28: Showing Classification of Forest area by Legal Status in Una District

(in SqKms)
] Yearchsened Demarcated @ Undcmarcéfé& ? Other W Total
: 5 Forest Protected Forest j Protected Forest Forests i Forests
D 0mas | 44 : 124 0 ; 212

Sewrve-Satbdioa] sharad of Himachat Pradesh 2022.73

Resarved Forpst Demaicaied Undemarcated {Othar Forasms Total Forests
Protocted ForesBrotected Forast
2% a4 124 G 212

B ok e B T B
PR

LGk

Levaph Mo, 23 Classificatinn of Forest area by Legal Status in Disteiet Una (in Sqlkms)
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18  FAUNA
The gpecies of animals and birds commmonly found in the district are:-
e Leopard (Bagher)
» lHare
o Wild Bore (Jangli Soor)
e Jackal
e Barking Deer (Kakkar)

» Monkey
+ Sambar
e Birds

e (Chakor
s Crow

o Red Jungle Fowi (Jangli Murga)
¢ Black Partidge (Kala Titar)
s QGrey Partridge (Safed Titar)
*  Woodpecker
1.9  Climate of the Area
- (General Climate
The Climate of the Una District, can be classified into following three categories
1. Winter

2. Summer

3. Rain SR
y »

The general temperature and rainfall corresponding to eqﬁh type i__s gwen
below. S i

Winive SumEey

£ bt Raen Wit o b fonge

Woogther i gl 4

3 Y u il
Piumessty b Wit
Poonpoimure Mas (2294 A4 RIS
g [ Rav ] AERTES
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20  ENVIRONMENT MANAGEMENT PLAN

Like any developmental activity, the mining affects different environmental attributes. The
extent and nature of damage caused by mining and associated activity depends upon the scale
of activity and catrying capacity of the area. The environment management plan covers
important tasks include impact description, prediction, evaluation and formulation of plan to
mitigate adverse effects on environment and ecology. The various parameters generally
impacted are, Change in (opography, Effect of Flora and Fauna, Ground water, Ground
vibration. Effect on climate, Air quality, Noise level, Visual Impact, Socio economic,
Acenmulation of scree. The important likely impact of mining on the ecology and environment

of the area in hilly terrain can be listed as under.

. Land degradation and visual impact
. Impact on air

. Impact on water

. Impact oh Noise Level

. Waste Disposal Arrangement. if Any
. Socio Economic benefits

2.1 Land degradation and visual impact

The mining is proposed in barren area and shall involve open cast of mining. The mineral will
be extracted {from the mine by creating terraced topography causing alteration of the landscape.
Although this landscape alteration does not directly affect the public health, but causes visual
nuisance due t change in contrast and texture of the hill slope. To rmitigate this impact, during
mining operation, mined out pits at the top will be simultaneousty developed tfor doing
plantation. Grass will be grown on the slopes. As for as possible, a green cover of fast-growing
species will be grown on the exhausted benches to nnprovg the ifpact. on aesthetic beauty.

Moreover, after mining the barren and unstable land \wl[j;g -',&eifeit;ped, fﬁi@ ]%operiy terraced

stable land with green cover.

2.2 Impact on Air

‘The mining is proposed in less than 2-0; 2hcets: : *fd as such the
magnitude of mining is not very high and restricted to thé@lr;gﬁe&azeaﬁihére 1s o habitation
ot point of important public wility nearby the mine area. Hhm j{uavfiust emission to smalier
extent 1s expected particulatly during extraction of mincral and to a certain extent by the

movement of vehicle and machinery. To mitigate this impact, it shall be cnsured to suppress
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the dust emission by sprinkling water over the working areas and roads. Moreover, labourers
working near dust emission will be provided with ear muffs and respirators for their safety.
2.3 lImpact on Water

There is no water source such as well or spring in the mine area. During five years
mining operation and road construction, the muck is 1 ikely to be generated and in case it is not
properly stacked, this material will roll down from the slope into the natural drainage. To
mitigate this problem, the waste material will be properly stacked as shown in the annexed plan.

Moreover, Check dams will be raised at suitable locations to check the flow of siit during rainy

season,
2.4 Impact on Noise Level

The area is far away from the habitation. The magnitude of mining is small and sound
pollution in such mines is negligible during mining operation. The process of mining will
involve extracting material from the ground with the help of J.C.B./excavator eic. and then to
lift the material manually/mechanically with the help of tyre mounted excavator/loadar and 1o
load in tractors/tippers/trucks for further transportation to the market. During this process i is
expected that the noise level will not exceed the permissible limit. The noise will be caused
only by plying of tractors/tippers/trucks to bring mineral to the stone crusher site, which shall
be kept under control by proper fubrication and the working would only be done during the day
time to keep noise level below the permissible limit prescribed in the Environment Protection
Act, 1986. In case blasting is required, the necessary permission s needed from the competent

authority and instructions issued by the competent authority shall be followed by the project

proponent.

2.5 Waste Disposal Arrangement, if Any

The waste management is being discussed in (ﬂhdptcr'iﬂ)tltle'd P_ ogrcs*; ¥e mine closure
plan/Reclamation plan. ﬁl
2.6 Erosion and siltation : - > : .
The site under question is unconsolidated in nature and.ea piau:s thert; s thm sml cover. In case

o
B

this top soil is not properly removed, the same shall start ﬂm 2, mt e btl‘edl’l'lb- during miming

operation. In order to prevent the erosion of soil and siltation of thc water bodies, it will be
ensured that prior to mining operation; the soil shall be properly removed from the surface and
stacked at the locations marked on the plates, Thia soil will be ased for reclamation work
grow plantation.

2.7 Socio Economic benefits

The socio-economic henefits arising due to mining are as under: -
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Generation of empioyment in the rural area.

Improvement in the fiving standards of the rural people

Y ¥ ¥

Creating of mfrastructoral facilities like road electricity, shops etc.

Development of transport facilities

Y

Helping to improve hiteracy in the area

Exploiting natural mineral resources

vV VY

Improving the greenery of the area

v

Contribution to the charitable activities

2.8 Transport of Mineral

As per development and production programme of five years, around 312300 MT (250000MT
stane+62300 MT silty sand) of mineral material production is envisaged. The average per
annum production of mineral material i.e. stone, and silty sand is around 62460 MT from the
mine. Taking into consideration, 270 working days in the nting, and considering the average
32300 MT production of stone, and silty sand per annumi, about 231.33 MT mineral material
will be produced per day for which roughly 25 trucks of 9.0 metric tonne capacity would be
used to carry the material to the crusher site. Almost equal number of vehicles will be required
to transport the finished material from the crusher site to the market. The finished mineral wili
be transported through Daulatpur- Talawara road which is enough wide with adequate capacity
to bear the additional load of vehicle. The proponent will procure the permpission/consent from

the conicerned agency/party for use of land, if any for making approach road etc.
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PART-IN

1.0 Progressive Ming Closure Plan/ Reclamatién Plan
The mine area is a piece of land having barren area without any cultivation as the bed rock is
comprising of semi consolidated material without any significant soil cover. The mining lease
has been applied in 2-02-21 Hects of land, however, the actual mining will be conducted in less
area by leaving buffer zone and non-working area. Afier extraction of mineral material from
the hill slope, the configuration of the hill slope topography will change to terraced and pit type
topography.
1.1 Mine Waste Disposal

a) Year wise generation of mine waste and top soil.
During mining operation, low grade mineral like silty sand as mine waste will be produced after
screening in the stone crusher. The 1op soil shall be scrapped before conducting mining
operation and will be stacked at the specified locations shown on the respective plates. The
year wise generation of silty sand along with top seil is shown in the following table.

Table 29: Generation of Mine waste and top soil during five years werking

Year ‘ Slfty sand {MT) _‘:i“op YT 3
First year 12460 TTe |
Second Year 12460 NEY: i M__.
Third Year 12460 B 353 R -
Fourth Year 12460

Fifth Year 12360
Total 62300 _

b) Year wise disposal of mine waste

in thé .tablu NO!,Z: w:ll be

temporarily stacked in the premises of stone crusher site after scti eﬁmng, aﬂd_washmgf’ The silty

The silty sand likely to be generated has been calculated and slgo‘w

sand as produced shall be lifted and back filled in the mined-out ianﬂ Foisptantation and other
reclamation purposes, Part of this material will also be used for leveling and filling purposes.
The stacked matedial will be pravided with Gabion ¢tructures ta prevent spilling af the matarial
during rainy season. In case needed the project proponent shall carry out washing of silty sand

to produce natural sand.
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¢) Cost of Mine Waste Disposal

The nmnc waste generated shall be temporarily stacked in the premises of stone crusher stte after
screening and washing. Thereatter, part of this material will be used for filling and haulage road
construction and remaining material will be lifted from the stone crusher premises and
temporarily stacked at locations shown on the map for back filling on the exhausted benches for
reclamation of land. For its transportation/disposat a fimd of about Rs. five Jacs per annom will
be sufficient for transportation and disposal of mine wasie.

1.2 Top Soil Arrangement

During five years working, 2524 metric tonnes of soil will be generated. The project proponent
will stack the top soil at the periphery of mine area and thereafter, the top soil stacked will be
lifted in a phased manner and shall be spread on the pits/ abandoned benches for growing green
belt and putting the land for agriculture use.

1.3  Preventive check dam Structures

The check dams will be constructed at suitable locations to arrest flow of debuis and silt during
rainy season. The following table shows the location of check dams, their dimensions and
tentative cost of construction.

Table-30 Check dam locations

ARREE fongih fnm Fledgda tir o

Earnd g par £.0h b NELE
meganid e fs.4d iz M
U AR PRI B ; e Stz d
Phael % gy i, [ § e
Faowsrth Yooy t P HMELY
IS ST T i1 [ e
il

1.4 Plantation Wark

and ecological balance of the area. Grasses and bushes which hav it

binding property to the soil will be grown on the exhausted area ol g

‘ o ) ) W, BTG
growmg grasses and bushes, other tree species in consultation with th&&ﬂm%s:mﬂ’%é raised in

the mined-out area as shown in the plan area, based on the characteristics of soil, topography

and chimatic conditions. The year wise area proposed for plantation is as under: -
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Table 31; Year wise Area Proposed for Plantation

Yy Area proposad 1oy plantation Nov ol Phmds o bw planied
. i R A o o

First Vear e 15

Sevond Yeur 3t s

Third Year Ut H

Fonrth Yeur 00 _ piH

Fifth Year 3 36

Total $900 fai

a) Year wise Cost of Plantation
The cost of plantation will include cost of plants, cost of manure and other labour activities like
spreading of top soil on the abandoned benches, plantation work and regular watering and
looking afier the growth of plants. Thus, by engaging a part time Gardner shall cost around Rs
25,000 per year and in five years, the expenditure shall amount to Rs 1, 25,000.

b} Year Wise survival rate
The abandoned benches /mine area will exhibit unconsolidated nature of strata afier mining
operation with poor moisture retention capacity. Thus, in view of above constrains the survival

rate of plantation is expected not more than 60 percent. However continuous monitoring will

be conducted to replant the dead plants 10 achieve at least 70 percent syryival rate atter five
years. DR

L5 Re-grassing of Mined Lands

7
of the land. For growing grasses in such lands budget of Rs 50, 000 sEafr"twmada per annam

to meet out the grass seeds and other expenditure

2.0 Strategy for protection of point of public utility etc.-

There is ne point of public utilities present in and around the mining lease area.
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3.0 Manpower development: -

The proposed mining area is located on hill slope involving open cast mining. The workers will
be required for extraction of mineral from the quarry site, transportation of mineral to the
hopper for crushing, loading of the finished product and for other ancillary activities. Further
there is also requirement of one supervisory staff for overall super vision of working. Two
drivers will also be required for transportation of mineral within the mine for to and fro

movement. Thus, there will be following man power requirement.

Mine supervisor 1
Drivers 2
Unskilled worker 20

Thus, around 23-persons will be employed to carry on the mining operation and associated

activities. In addition to above man power, the project proponent will also hire labour on

contract basis as per his requirement. The preference shall be given to employ 100% local

people.

4.0 Use of Mineral: - The extracted mineral stone (boulder and bajri) will be used for

manufacturing of grit and during crushing process crusher sand also will be produced. The grit

and natural sand/crusher sand will be sold in the market as per demand for construction

purposes.

5.0 Disaster Management and Risk Assessment

Disasters are possible in any industry like mining. To meet with any kind of

emergency on or off, site risks are assessed in advance and risk assessment plan is prepared.
Assessing the possible hazards and planning, the procedures to be followed in case of
emergency will reduce the intensity of impact, Proper bench design in mine and observing
all kinds of safety measures, usage of proper Personal Protective Equipment (PPE) on the
site, attentiveness of the work force on site, following pre-defined traffic rules by all the
people on site are some of the measures to be followed to reduce accidents on site. Proper
communication is the key factor in maintaining the accidents on ﬂlg% The rmpmn{acuvm €s
mn the hilly area may involve any high-risk accidents due tgﬂa’ndsllde, mck faﬂs!oy‘llapse
flying stones due to blasting etc. and floods, inundation et&} m cgse of nver bed m To

prevent any disaster in the mining area, effective safety measprcs arc: reql.ured antlcrpatmg

the hazard risk assessment.

» The complete mining operation will be carried out under <and conirol
of experienced and qualified Miners.

» All the provisions of Mines Act 1952, Metalliferous Mines Regulations, 1961, Mineral
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Conservation and Development Rules, and other laws applicable to mine will be

strictly complied with.

During heavy rainfall the mining activities will be suspended, the working will be for
280 days for a year excluding the rainy season and local and national holidays.

Safety of all the working personnel will be the utmost priority of the lease holder.
Lease holder will provide all the site personnel with necessary PPE like hard hats,

safety goggles, earplugs, dust masks efc.

To meet any kind of emergency, readiness to shift the injured to the nearest hospital is
necessary. All mining personnel should be aware of the nearest health centres and
hospitals. All managing personnel will take the responsibility of taking the injured

immediately to the nearest hospital in case of any accident.

All persons in supervisory capacity will be provided with proper communication
facilities. Competent persons will be provided FIRST AID kits which they will always
carry.

During benching and soil dump the angle of repose will be maintained to prevent any
land slide hazard in the area.
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CERTIFICATE

Certified that the provisions of the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015, Metalliferous Mines
Regulation Act 1961 and other guidelines issued from time to time in
this regard have been complied for the preparation of Mining Plan
including Progressive Mine Closure Plan of mine of sand, stone and
bajri over an area situated in Mohal Mandwara, Mauza Marwari,
Tehsil Ghanari, District Una falling in Khasra Nos. 1164 and
1180/2 measuring 2-02-21 Hectares.

While preparing the Mining Plan including Progressive Mine Closure
plan, all statutory rules, regulation, orders made by competent
authorities of the State or Central Government or orders passed by
Courts have been taken into consideration. The information provided
and the data furnished in this Mining Plan is correct to the best of my

knowledge.

B oms—

Rajneesh Sharma

State Geologist (Retd.),
Strawberry Cottage

Strawberry Hill

Chhota, Shimla 171002

RQP No. H.P./R.Q.P./24/1/2019

149
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DECLARATION

This is to declare that the Mining Plan including Progressive Mine Closure Plan
of mine of sand, stone and bajri over an area situated in Mohal Mandwara,
Mauza Marwari, in Tehsil Ghanari, District Una, Himachal Pradesh falling
in Khasra Nos. 1164 and 1180/2 measuring 2-02-21 Hectares, has been
prepared with my consent and approval and that I shall abide by all commitment
there under. “The Mining Plan and ‘Progressive Mine Closure Plan’ complies all
statutory rules, regulations, orders made by competent authorities of State or
Central Government or orders passed by courts have been taken into consideration
and wherever specific permission is required, shall be obtained.

I, undertake to implement all the measures proposed in this Mining Plan and
Progressive Mine Closure Plan’ in a time bound manner. We have deposited a
sum of Rs...... (8 T with the competent authority of the State
Government in form of Fixed Deposit Receipt as financial assurance of the same.
In case of default on my/our part, the approval of Mining Plan may be withdrawn

and the aforesaid sum assured may be forfeited.

pavan RSl S5, Chint Rarm,

Prop. M/s New Mahadev Stone Crusher,
R/o Ward No. 1

Village and Post Office Mawasindhiya,

Tehsil Ghanari, District Una,

Himachal Pradesh
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-I11, NEW SHIMLA-171009

HPSPCB No : 643 Date: (09/04/2025

Industry Registration ID: HP1237760 Application No: /5407343

New Mahadev Stone Crusher
Village Ganu Mandwara, PO Marwari, Tehsil Ghanari, District Una HP

Una
174319

Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981, '

With reference to your application for obtaining 'Consent to Establish’ u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are
hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in this
Consent letter.

.Particulars of Consent to Establish under Watcr Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTE/BOTH/NEW/RO/2025/15407543

Date of issue ; 08/04/2025

Dhate of expiry : 07/04/2026 N
Certificate Type : NEW

Previous CTE/CTO No. & Validity @

2. Particulars of the Industry

[ . .
Name & Designation of the Applicant Powan Kwnar, (Prop)

Address of Industrial premises New Mahadev Stone Crusher,

Village Gany Mandwara, PO Marwari,
Tehsil Ghanari, District Una HP,
Uima-174319

Capital Investment of the Industry 184.83 lakhs
Category of Industry Orange
Type of Industry 2064-Stone crushers
Scate of the Indusiry Small
Office District Unea
Capacity
Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
Stone & Bajri 62460 M. T./Year

Products (Name with quantity per day)

“This is compuler generated document fram HPOCMMS” Page 1 of 8
To verify this document please scan the QR Code.

Anowa ~ X}
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Name of Unit Quantity Intermediate Principal Use
Products Product
Sand & Bajri M.T./Year 62460 - Infrastructure
Material
Details of the Efflucnt Treatment Plant
]
Type of Effluent Capacity Quantity
Septic Tank 20KLD 0.520 KLLD

Mode of Disposal

Description Quantity(in KLD) Methed of Treatment | Method of Disposal
Domestic 0.520 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater ete.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaperators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
' M3 /hour
Others I No. - Rotopactor & | Electricity As per
Jaw Crusher Requirement
Type of Air Pollution Control Devices installed
|_ .
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wind Breaking Others 2025-06-01 99 % SPM less than
Wall, Three 600
Layer microgrammes/
Plantation, Nm3
Telescopic
Chutes, Water
Sprinkler,
Covered
machinery
Approved By
Member Secretary
{ H. P. State Pollution Control Board)
“This is computer ornaratand doammean F frovers LADIDIOAANLE Fage £ ul 3

Ta verify this document please scan the QR Code.
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Endst. No,:

Copy To-

The Regional Officer, HPSPCB, Una for information and shall ensure compliance to the consent conditions.

ANIL 12aptally 3 gnea

Loy &4IL JQISH]

Datz: 2025.04.0%
JOSHI 12:1_|U-'JS30'

Anil Joshi, 1FS

Member Secretary

For & on behalf of

( H. P, State Pollution Control Board)

“This is computer generated document from HPOCMMS"® Page 3 of 8
To verify this document please scan the QR Code.
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H.P. STATE POLLUTION CONTROL BOARD

L Regional Office Una
e Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.}
T M’ﬁf Phone: 01975-238131
Y%}’S‘PCB Website : http://www.hppcb.nic.in e-mail : pcbrounaZ@gmai}‘mm'
No: HPSPCB/RO/Una/427(New Mahadev Stone Crusher)/2025: Q Q Dated: {@me{; 58
From: Regional Officer
To
The Member Secretary,
HPSPCB, Shimla {HP]}.
Subject: Regarding complaint of Stone Crusher set up in Village Marwari.
Sir,

Kindly refer to Head Office email dated 05/04/2025 on the subject cited above.
Whereas, with reference to the said complaint, this office had already issued Notices vide this
office letters no. 2482 dated 27/03/2025 & 9193-94 dated 2770272025 (Copies enclosed as
Annexures I and II). It is also submitted that as per the directions issued by this office vide
above referred letters, the unit namely M/s New Mahadev Stone .Crusher, Village Ganu
Mandwara, PO Mandwara, Tehsil Ghanari, Distt Una (HP) stopped/halt the construction
activities for setting up of Stone Crushing Unit and subsequentIy applied online of Consent o
Establish of the State Board vide application dated 07/04/2025 a/w required documents.

Whereas, the Consent to Establish has been granted vide Head Office online
consent dated 09/04/2025 valid upto 0770472026 {Copy enclosed as Anexxure IIT}. Thus
the complaint may be considered disposed off please.

This is submitted for your kind information and further necessary action

please.
Your's faithfully,

N

Er. Pr;aveen Kumar
Regional Officer

- WHPSPCB Una
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-111, NEW SHIMLA-171009

HPSPCB No : 643 Date: 20/05/2023

Industry Registration 1D: HP1237760 Applicadon Ne: /5728471

New Mahadev Stone Cfusher
Village Ganu Mandwara, PO Marwari, Tehsil Ghanari, District Una I[P

Una
174319

Consent to Operate w's 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pellution) Act, 1981,

With reference to your application for obtaining 'Consent to Operate’ u's 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Conirol of Pollutien) Act, 1981, you are hereby,
authorized o operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letier.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/NEW/RO2025/15728471

Date of issue : 08/03/2023
Date of expiry : 31/03/2026
Certificate Type : NEW

Previous CTE/CTO No. & Validity @

2. Particulars of the Indusiry

Name & Designation of the Applicant

Pawan Kumar, (Prop)

Address of Industrial premises

New Mahadev Stone Crusher,

Village Ganu Mandwara, PO Marwari,
Tehsif Ghanari, Disirict Una HP,
Una-174319

Capital Investment of the Industry

184.83 lakhs

Category of Industry Orunge

Type of Industry 2064-5.*0;16 crushers
Scale of the Industry Small

Office District Una

Capacity

Raw Materials (Name with quantity per day)

[

| 1Rav Materials Ouantivy Lot

btone & Bajri 62460 M.T./Year

Products (Name with quantity per day)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Name of Unit Quantity Intermediate Principal Use j
Products Product
Sand & Bajri M.T./Year 62460 - Infrastructure
Material
Details of the Efflucat Treatment Plant
Type of Effluent Capacity Quantity
| Septic Tank 20 KLD 0.520 KLD

Mode of Dispuosal

Breseription Quantity(in KLLD) Methed of Treatment | Method of Disposzl
| Domestic 0.520 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Therme heater etc,
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/1 s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KlL./heur or
M3 /hour
Others 1 No. - Rotepactor & | Electricity As per
| Jaw Crusher Requirement
Type of Air Pollution Control Devices installed
-
Equipment Type | Equipment Name Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wind Breaking Others 2025-05-05 99 % SPM less than
Wall, Three 600
Layer Plantation, micrograimmes/
Tetescopic Nm3
Chutes, Water
Sprinkler,
Covered
{ machinery

“This is computar ganarated dosiument from LHOOONIAIS "
To verty 1his aocurnen! please scan the QR Code.

Approved By
Member Secretary

( H. P. State Pollution Control Board)
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Endst. No.:

Copy To:-
The Regional Officer, HPSPCB, Una for information and shall ensure compliance to the consent conditions.

D gitally signod by
A NI L AN IL';SHI

Cate. 20250523
JOS H l I 5;:&2% ;:JS'sU'J

Anil Joshi, IFS

Mecmber Secretary

For & on behalf of

( H. P. State Pollution Centrol Board)

“This is computer generafed document from HPOCMMS” Page 387

To verify this document please scan the QR Code.
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No. RI/Mining/  3SES

HP. Forest Department

From: Divisional Forest Officer
Una Forest Division, Una (HP).

To: \/H . State Pollution Control Board,

Regional Office Una, Phase -1V,
Raklkar Colony, Tehsil & Distt. Una PIN-174303

Dated Una, the 1§.%5.JdaJt”

Subject:  Order dated 02/07/2025 passed by Hon’ble NGT in OA No.
302/2025 titled as Devi Lal Vs. Pawan Lal & Ors.

Sir,
Please refer to your letter No, HPSPCB/RO/Una/New Mahadev S
/2025 - 1064 dated 18.07.2027 on the above cited subject.

2, In this regards, it is intimated that the spot inspection w.r.t.
Khasra No. 886 area measuring 02.54.55ha mohal Ganu, Tehsil Ghanari,
Distt. Una has been carried out by Block Office Daulatpur and reported that
there is bushes and Kharkana on the land and no illegal felling has been
occured. COpy of report receive from RFQ Bharwain is enclosed herewith.

This is for information and necessary action at your end please.

Divisiona—i’f’(est Officer,

Una Forest Division Una (HP).

- Borpt
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Annexure%@/1

Shot on OnePlus
Pati,Jalandhar Divis 202508211453
By it_s wicky
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Shot en OnePlus

r

025.08.2114:53
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Shotion OnePlus o
Patidalandhar Division ‘202508211451 -
By it svicKy : -
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4.P. STATE POLLUTION CONTROL BOARD
Regionat Office Una

7 Phase-[V Raklar Colony, Tehslt & Distt, Una, Pin-174303(H.P.}
\af'f?h.'—"i.“' 4 Phona: 01975-238131 __ .
HPSECH Webshe : bt/ /wwwhppchnicdn  e-mail: pebrouna2@gmail.com
No: HPSPCB/RO/Una/427(M/s New Mahadev Stone Crusher)/2025: 1390 Dated: Q) ;0 g /Qo?ig
From: Regional Officer b
To

s

i

ﬁc Member Secretary,

HP State Pollution Control Board,

Shimia-9 (HP).
Subject: Submission of Follow-up Report on Verification of Compliance Status of
' . M/s New Mahadev Stone Crusher, Mohal Mandwara, Mauza Marwari,

Tehsil Ghanari, District Una (HP)
Sir, ‘

In reference to the directions issued, M/s New Mahadev Stone Crusher, Mah_gl
Mandwara, Mauza Marwari, Tehsil Ghanari, District Una (HP) was inspected on 14/08/2025

by the JEE-ITl, HPSPCB Una (HP). Accordingly, please find enclosed the follow-up report
' b

regarding the verification of its compliance status.

This is for vour kind information and further necessary action please.

Yours faithfully,
Encls. As above.

-

Ex. Praveen Kumar
Regional Officer
HPSPCRB Urna

£
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Inspection Report

Name & Address

M/s New Mahadev Stone Crusher, Mohal
Mandwara, Mauza Marwari, Tehsil Ghanari, District
Una (HP)

Date of inspection

14/08/2025

Name & Designation of Inspecting
Officer

Gurpreet Singh Atwal JEE

Purpose of Inspection

Routine (Follow-up)

Name of occupier/contact of
person(s) with designation:

Sh. Naresh

Operation Status of the unit

Non-Operational

Specific Observations:

With reference to the directions passed by Worthy Member Secretary, HPSPCB
Shimla on visit dated 11/08/2025 w.r.t. wind breaking wall and metalled road,

following was observed:

1. Unit have repaired the damaged part of wind breaking wall upto height of 3ft
above the conveyor belts on one side and other two sides are covered with natural

barrier (hillock).

2. Unit have repaired the damaged part of the paved road for the vehicle movement

within the premises.

Photographs:

—

op

Ul
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Op

HEN
N
(0]

The inspection report is submitted for your perusal and necessary action, please

Er. Gurpreet Singh Atwal, JEE,
Regional Office Una
HP State Pollution Control Board,




167

127

Annexure - XVII

Address: Ghanari Una Himachal Pradesh
174319 India

Latitude:  31.812298866018477
Longitude: 75.9566378128491

11/08/2025 - 14:10:17

Covered Machinery, Wind Breaking wall & Green area around the premises
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B oFs Map camera

—

= S =

Una, Himachal Pradesh,India
Ghanari, Una, Himachal Pradesh 174319,
India

Lat 31.812507, Long 75.957017
o8/11/2025 11:58 GMT+05:-30

Note : Captured by GPS Map Camera

:epnine]

VILEZIBOLTZIBIE
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19 India

13

51439567

Vegetation around the crusher site

Address:

Latitude:

inery

Covered conveyer belts and mach
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Natural barrier around the premises
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